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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Fifteenth Report 
on the Audit Report on the Accounts of the Damodar Valley Cor-
poration for the year, .1961-62. 

2. The -Annual Report of the Damodar Valley Corporation and 
Audit RepOrt (1961-62) was laid on the Table of the House on the 
14th March, 1963. The Committee considered the Audit Report at 
their sittings held on the 22nd to 24th July, 1963. A brief record 
of the proceedings of each sitting of the Committee had been main-
tained and forms part of the Report (Part II)·. 

3. The Committee considered and finalised this Report at their 
sitting held on 10th September, 1963. 

4. A statement showing the summary of the principal conclusions! 
recommendations of the Committee is appended to the Report 
(Appendix II). For facility of reference these have been prln,ted 
in thick type in the body of the Report. 

5. The Committee also considered the replies of the Ministries 
to their earlier recommendations which are included in Part III· of 
this Report. The Comments of the Committee on a few selected 
items are contained in Chapter VI of the Report. 

6. The Committee place on record their appreciation of the assis-
tance rendered to them in their examination of these accounts by 
the Comptroller and Auditor General of India. 

They would also like to express their thanks to the Officers of the 
Ministries of Irrigation and Power, and Steel and Heavy Industries, 
and the Damodar Valley Corporation for the cooperation extended 
by them in giving information to the Committee during the course 
of evidence. 

N,,'W DELHI; 
The 12th September, 1963. 
Bhadra 21, 1885 (Saka). 

MAHAVIR TYAGI, 
Chairman, 

Public Accounts Committee. 

·Not printed. (ODe cyc108tyled eopy laid ort the Table of the House and five 
copies placed In Parliament Library). 
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GENERAL FINANCIAL REVIEW OF THE EXPENDITURE OF THE 
PROJECT DURING THE YEAR 1961-62 

General • 

The primary objects of the Damodar Valley Scheme are (1) Flood 
:Control, (2) Irrigation, and (3) Power Generation and Distdbution. 

For Flood Control fOllr dams at Tilaiya, Konar, Maithon and 
"Panchet Hill (with Hydro-electric Power Stations attached to Tilaiya, 
.Maithon and Panchet Hill with an installed capacity of 4 MW, 60 MW 
and 40 MW respectively), were constructed in the first phase. These 
.four dams give effective floed-control upto a peak flood of 6,50,000 
'Cusecs and the total area pr9tected against flood is about 2,800 sq. 
miles. 

'For irrigation, the first stage provided a Barrage at Durgapur 
'with a net-work of cana1s and distributaries running to a length of 
:some 1,550 miles, out of which 85 miles are for navigation. 

For generation of power, besides the hydro-electric power stations 
stated above, two therinal :power stations having a capacity of 
"225 MW and 150 MW respectively were constructed at Bokaro and 
Durgapur. The total installed capacity including that of Hydel 

hPower Stations thus came to 479 MW. Construction of yet another 
Therm.al Power Station of ,,250 MW at Chandrapura wu taken up 
during the Second Five Year Plan and its progress during the year 
under report is reported to be satisfactory. Satisfactory progress 
is also reported to have been made in the construction of a Third 
unit of 125 MW at Durgapur Thermal Power Station and an addi-
tional unit of the aame capacity at Chandrapura Thermal P<lwer 
.station which were included in tqe Thjrd Plan. 

Apart from the above, some mi8Cellaneoua development works 
relating to control of soil erosion, aftorestation, promotion of public 
'health and agricultural, indmtrial; economic and general well-being 
in the Damodar Valley 'and fts area of operation were also taken up 
in the tirst pha&e. All these schemes were later inte8l'ated in th.e 
Five Year PlaRi. .' 



Financial Review 01 Ezpenditure upto 1961-62--pp. 73-76, partu 1-2 
of Audit Report. 

2. An analysis is given below of the expenditure during and upto 
the end of 1961-62, according to the different objects, namely, "Power", 
"Irrigation", "Flood Control" and "Subsidiat'Y Objects". 

(Figures in erores of rupees) 

'I. POWER 
'(8)' Carlital Expenditure-

(n direct expenditure . 
(ii)Overhcada,' interest·cte. 

During Progressive 
1961-62 to the 

4'95 

• entitif 
19<)1-62 

100')1 'TOTAL'I(lI) 

'(b)'Operatioo' & ~cre
; ~i) direct eJCPChctiture • , ii) ovuhea _, interest -.etc. .' •. I'~ 

ili)rcccipts(-) • • 

TOTAL I(b) • 

'(c)'Total for POWER (net) (Ia plus'lb) • 

1I.-IRRIG~TION 
(a) Capital Fxpenditure-

. (i) direct ~dtt1ire . • 
I (ii) overbdids,'mterests'ete. 

TOTAL I1(a) • 

(b)'~on'& 'Mab\tenance-
(i) 'direct expen-dirurc . 
(ii) overheads, ; mterests . etc, 

'(iii) recelpti(-) . , 

:TOTAL lI(b) 

(c) Totall for 1RlttGA~ION (nct) (lla plus 
lIb) 

Ill.-FLOOD CONTROL 
(a) Capital Expenditure- ~ 

(i) direct expenditure ~j 
(ii) overheads, interest etc, 

TOTAL III(a) 11 

(-)10'61 

(- )4'32 (- )16'67 ---- ----
4'46 83'64 

0'35 
1'37 

1'72 ---
·'33 
0'15 

(-)0'14 

0'34 

2'06 

(-)0'03 
0'59 

30 '38 
II"4S 

41'tb ----
1'09 
0'40 

(-)0'29 

1'20 

43'03 

19'08 



3 
(Figures in crores of rupees) 

(b) Opera! ion & Maintenanoe-
,(i) ,dir.ect ex~diture 
(ii) overheads. interest etc, 
(iii) receipts (-) 

• TOTAL IIICb) 

(c) !"foul for :PLOOD·CONL'ROL (net) 
(lila plus IIlb) , , , , 

IV, SUBSIDIARY OBJECTS 
(a)' Capital Expenditw'e-

(i) c.ircct ,expeaditure • 
(ii) overheads. interests etc, 

TOTAL IV (a) 

(b) Oper.atien & MainteJI&.IIAQe-

. (i)' direct . expenditure 
(ll) overlaeads, interests etc. 
(iii) receipts( -) 

TOTAL IV (b) 

(c) Total for SUBSIDIARY OBJECTS 
(net) (IVil plusIVb) 

Graad Total oU to IV; 
. cap .. l PxpeIlIIiiuue •• 
Operation & Maintenance F.xpenditure 

Net total expenditure debited to 
; Capital 

During Progressive to 
1961-62 the end of 

1961-62 

0'07 0'25 
0'03 0'09 

0'10 0'34 
--~-

0,66 19'42 

0,60 6'66 
0'41 2'02 ---
LtOI 8,68 

---
0'02 0'02 
0'01 0'01 

---- ----
0'03 0'03 -----
1'04 8'71 

12'07 169'90 
(-)3'85 (-)15'10 -----

8'22 144'80 

2, The amounts provided by the Participating Governments to meet 
the above outlay (cf, para I above) are indicated below ;-

(Figures' in crorcs of rupees) 

Progressive Amount 
During tothe end allocated to 
1961-62 1961-62 . Participating 

. G"vts, to end 
of 1961-62 

Government of India . 1'83 38 '50 37'79 
Government of West Bengal '5'53 87'15 85'89 
Government of Bihar 2'64 31 '99 31'12 

TOTAL 10'00 157'64 154'80 
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Allocation of expenditure under Sections 32-34 of th.e n.v.c. Act
paras 1-2 of the Audit Report and para 1 of the Fifth Report of the 
P.A.C.-Third Lok Sabha. 

3. The allocation of expenditure as between the different objects 
(para 1 above) and as between the participating Governments 
(para 2 above) were provisional pending the settlement of dispute 
arising out of sections 32 and 33 of the D.V.C. Act, which had been 
referred to arbitration. 

During evidence, the 'Committee were informed that the award 
of the arbitrator in the case regarding allocation of 'coonmon expen-
diture' under Section 32 of the Ad was pronounced on the 20th 
May. 1963 (according to Section 32, expenditure on subsidiary objects 
is to be treated as 'common expenditure' payable out of the funds 
of the Corporation before allocation of expenditure under Section 33 
to main objects,) The Committee were informed that according 
to the Award in this cas~, 'common expenditure' meant ex.penditure 
common to the main objects and came under the scheme of alloca-
tion under section 33 for being apportioned in accordance with 
Sections 34, 35 and 36 0( the ·Act.· (This decision was at variance 
with the opinion of the Attorney-General on the basis of which 
common expenditure under Section 32 was being apportioned equally 
.among the participating. Governments.) 

As regards the dispute regarding allocation of the cost of dams 
to the main objects under Section. 33, the Committee were informed 
that the arbitration proceedings were nearing an end. [According 
to Section 33 (2) of the D.V.C. Act, expenditure which cannot be 
solely attributed to any· of the three main objects, namely, Irriga-
tion, Power and Flood Control an.d is common to two Or more of 
them, has to be allocated to ('aeh (jbject in proportion to the expendi-
ture which, according to the Corpqrat).on's estimates, would have 
been incurred in constructing a separate structure solely for that 
object.] 

The imperative need for .n expeditious settlenlent of tho qUH-
iion of .Ilocation of expenditure under Seetions 32-34 of the 
n.v.C. Act, has heen emphasised by the successive Public Accounts 
Committees in the past. The Committee understand that the arbi-
h'.tion proceedings under Section 33 of the D.V.C. Act regarding 
allocatien of the cost of d.ms t. m.in objects, 0.. which is also 
dependent .lIocation of common n:peaditure under Sedion 32, 
baye Iteen recentl, fta.lieed. .Dd the .ward .ivea. Th. Committee 
trust that earl, actioa will ROW b. tak.n to r ... tljut the expeDCli-

. ture as betweea dltrereid Hjecis .... as 1tetw... ~ partic:ipatill. 
(;overam •• ts. 
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Non-recovery of irrigation dues from the West Beftgal Govern
ment-Foot-note to the Balance Sheet of the DVC as on 31-3-1962, 
p. 45 of Aftnual Rep<rrt 1961-62 and para 2 of the Fifth Report of the 
PAC (3rd Lok Sabha). 

4. A sum of Rs. 1'68 crores had been outstanding against the Gov-
ernment of West Bengal for water rates for the period 1954-1960, of 
which post-1958 claims amounting to Rs. ] '42 crores hud bt!en dis-
puted by the State Government on legal grounds. Pre-1958 claims 
amountfng to Rs. 26 lakhs had also been questioned on other 
grounds. 

The last Public Accounts Committee were given to understand 
that the differences between the Corporation and the State Govern-
ment regarding pre-1958 claims had been narrowed down, in as-
much-as the Corporation had agreed to accept the payments on the 
basis of the records of the State Government about the ~rea irri-
gated. As regards the post-1958 claims, the Committee had desired 
that the Corporation should examine the feasibility of provisionally 
accepting an amount of Rs. 85 lakhs from the State Government, 
as calculated by them in accordance with the provisions of the 
State Act. (In terms of the State Act passed in 1958, out of the 
total amount realised by the State Government from the cultivators 
on account of water rates, deductions are to be made on account 
of collection charges etc. and the balance shared between the 
D.V.C. and the West Bengal Government on a basis to be agreed 
upon. This according to the Corporation is at variance with Sec-
tion 14* of the D.V.C. Act) 

During evidence, the present Committee were informed that on 
the basis of the acreage figures furnished by the West Bengal G,w-
ernment the Corporation had reduced its pre-1958 claim from 
Rs. 25'86 lakhs to Rs. 20'54 lakhs but the State Government were 
prepared to pay only Rs. 6'53 lakhs. The State Government hdd so 
far paid an aggregate sum of Rs. 25,150 against two ite:>ms of pre-
1958 claims. Against t.he post-1958 bills amounting to Rs. 1'44 crores 
(which includes an amount of Rs. 2'51 lakhs on account of supply 

·Section 14 of the n.v.c. Act. 1948 reads as under:-
"14. R4te8 for supplfl of tDater for irrigation: (1) The Corporation 

may, after consultation with the Provincial Government con-
cerned. determine and levv rates for the bulk sUJ)ply ot water 
to that Goyernment tor ·lrri,ation. and fix the minimum 
Quantity of water which Shan be made available tor such 
purpose. 

(2) The rates at which IUch water ihall be supplied by the Pro-
vincial Goyernment to the cultivators and other consumers 
&hall be··ftzed by that GOYernJDeat after consultation with the 
CerpOt'ation." 



6 
of water for rabi during 1960-61 which was notreporied previously), 
the.State Government had agreed·to make a·provisionalpayment of 
Rs. 60 lakhs subject to final adjustment in accordance 'withprovi-
sions of the West Bengal Irrigation (Imposition of Water 'Rate 'for 
D;V.C. Water) Act, ,1958. Out of .this.amount .a sum of Rs. 40 lakhs 
bad already been paid during 1962-63 and the balance of Rs. 20 
lakhswas ·to be paid ·in 1963-64. The Corporation had agreed to 
aecept the payment without prejudice to their legal stand about the 
validity· of Section 12 of the State Act or to their claims ill accord-
pnce with Section 14(1) of the D.V.C. Act. The decision of the 
West Bengal Government to pay Rs. 60 lakhs on a provisional 
basis instead of Rs. 85 lakhs as stated previously was said. to . be due 
to non-accountal in their previous calculation of collection charges 
in respect of the new areas irrigated during the period. 

The Committee were informed that the question of' the transfer 
of the operation of running canals, the barrage and retail distribu-
tion of water had been under discussion with ·the West :sen.l 
Government since 1956 at various levels. At one time a decision 
was taken at a conference held with the State Government at 8 
ministerial level that they would take over . this responsibility. 
But, in view of certain practical difficulties it was decided at the 
last meeting with the State Government to refer· the whole prob-
lem to the Chairman, Central Water & 'Power Commi9~ion, who 
,was to visit the area in August 1963. On receipt of his report, the 
matter would be discussed with the State Government for a final 
decision. 

While the Committee are glad to note that the Government of 
'West Bengal have agreed to pay a sum ofRs. 1O.lakhs on,8"rovi-
sional basis in respect of 'the Corporation's . poIIt~lti8 claims af 

'Ks.I·44 crores (out of which a IIUD1. of Rs. 40 laldts bas already been 
paid and the balance would be paid during 1"3~), ·they reg ... t 
that the stalemate (which was caused by the uMlie delay in workiDg 
out agreed figures for the 'acreage under irrigatioli .nd by disagree-
ment In regard to ratesot charge) between the Corporation . .ud, the 
State Govemment has not yet been resolved. The Corruaittee .It.ave 
in the past emphasised that, whatever the constitutional position, 
a satisfactory solution to the· question ean' be arrived at on practical 
consideratioas. They, trust that the parties· wUI appreciate this 
and come to a final settlement in regard to both pre-I958 and post-
,1958 claims at an early date. 

The Committee also urge that the question of transfer of the 
,DVC. Canal sYlitem and retail distribution of water to the West 
Bengal Govel'llDlent which has been under conaideration fer the 
last several years should be decided early. 



1 
N on-allocation of l",'oportionate cost of Konar D~Page 77, para 
3-I-Power-item (4) of the Audit Report. 

5. The proportionate cost of Konar Dam allocated to Power 
amounting to Rs. 3'49 crores has not been taken into account by 
the Corporation as Capital employed.' on Power generation for the 
purposes of the Proforma account (althugh it has been taken into 
account tor the purpose' of fixation of tar.iff) on· the ground that a 
Hydel Station has no17 been installed at that Dam. 

It was eXl:>lilined to the Committee' that, since the Konar Power 
9tation had not materialised, it was not considered appropriate to 
take the capital cost allocated' to powel1 (RI!. 3'491 C1'IOres) into 
account in preparing the proforma accounts· as it was not yield-
ing' any return. But' the cost had' been tbken into account for th@ 
purpose of fixation of tariff, as the Konar power scheme was to be 
taken up in the Fourth Plan· and non-inclusion of the cost would 
result in undercharging at present and stepping up tariff at that 
stage, which might be difficult. 

Since the capital cost of the Konar Dam aHocated to Power has 
heen taken. into account for the fixation of tariff, the Corporation 
was receiving a financial return on that capital. The Committee, 
therefore, feel that the explanation for exclusion of the said capi. 
tal cost from the proforma account is not logical. They suggest that 
in order to depict the position correctly, the proforma account 
shoul'cl take this cost also into accouat subject to a note being 
gWd thail Be additioaal poww had as yet heen generat.d COll88-
quant 011 this due to postpoaament of the hydo. Bcheme. 
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POWER, IRRIGATION AND NAVIGATION 

POWER 

Genera.tion 0/ thermal power-Pa.ge 73, para 1-I·Power of Audit 
Report and page 13-para 1 of the Annual Report. " 

6. The expenditure on Power constituted 72 per cent of total 
Capital expenditure incurred during 1961-62 and 59 per cent of the 
total Capital expenditure upto the end of 1961·62. During the year 
1961-62, out of the capital expenditure of Rs. 8' 78 crores incurred on 
Power, a major part i.e., Rs. 6' 98 crores related to Thermal Power. 

According to the Annual Report, 1961-62, the original concept 
of setting up Thermal Power St'3tion under the D.V.C. was to supple-
ment the hydro·electric power during the dry period. But this 
concept had to be changed with the increasing demand for powt'r 
aJlover the Valley area owing to rapid industrialisation, both in pub-
lic and private .sectors, during the Plan periods. The Corpora-
tion, therefore, undertook a phased programme for installation of 
additional thermal generating units to meet the growing demands 
on the D.V.C. Power system as the hydra.electric generating capa-
city remained static. 

The Committee desired an elucidation of the policy of Govern· 
ment with regard to the respectdve roles of the D.V.C. and the State 
Governments (or their Electricity Boards) in respect of generation 
of additional Thermal Power in the area. The representatives of 
the Ministry of Irrigation and Power and the n.v.c. stated that un-
der the prOvisions of Section 18 of the n.v.c. Act no person could 
generate any Electrical Energy at an installation having an agree· 
gate capacity of more than 10,000 kw. in any part of the Damodar 
Valley without the permission of the Corporation. This Section 
read with Sections 11(2) and 12(b) of the n.v.c. Act entrusted thf' 
Corporation with the responsibility of meeting practically all power 
requirements within the Damodar Valley. The capacity to gene-
rate hydro-electric power being limited, it had to meet the growing 
demands of vital industrial installations in the area by setting up 
additional Thermal generating units. As for the generation of 
Thermal power by the State Governments, it had been tentatively 
decided that the Corporation would generate both hydel and ther-
mal power to meet the requirements within the Damodar Valley 

8 
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and that the State Electricity Boards would be free to set up pOWE'T 
stations within the Valley to meet requirements existing outside 
the Valley. It had also' been decided to transfer gradually the 
Corporation's loads. outside the Valley to the State Governments' 
Electricity Boards. 

With regard to the capacity of the D.V.C. for generation of 
hydro-electric power, the Committee were informed that while 
drawiflg up the basic features of the DamodarScheme Mr. Voorduin 
had made a provision of 200 MW (subsequently estimated at 250 
MW) of hydro-electric power on the basis of the construction of 
eight dams, out of which only 4 had actually been constructed. The 
present capacity of hydro-electric powerof 104 MW (Tilaiya, 4 
MW, Maithon 60 MW and Panchet Hill 40 MW) was proposed to be 
increased by 60 MW by the construction of another Hydel-power 
station at Konar during the Fourth Plan period. The Secretary, 
Ministry of Irrigation and Power stated that the Ministry did not 
favour the n.v.c. generating any further large scale hydro-electric 
power because of the problem of utilisation of middlings or inferior 
quality coal available in the Valley. Due to difficulties in their 
transportation, middlings could not be moved over a long distance, 
whereas thermal-power generated from them could be transmitted 
over a distance of 400 to 600 miles. There was a policy decision of 
Government that Thermal-power stations shOUld be established, as 
far as possible, near pitheads or coal w.lsheries where middlings 
were available. 

In justiftcaJtion of the D.V.C. undertaking the generation of addi-
tional Thermal power instpad of leaving this to the State Govern-
ments, the Secretary, Ministry of Irrigation and Power stated that, 
in the interest of economic generation ·of power, it was the policy 
of Government to entrust this responsibility to regional organisations 
such as the D.V.C. on which the State Governments were represent-
ed. Asked if it was not desirable to set up another regional orga-
nisation to generate Thermal Power and leave the D.V.C. to look 
after its primary functions, the witness replied that in the prOC€:3S 
of its worki~g during the past years, the D.V;C. llad established 
~n excellent organisation for generation and distribution of Ther-
mal Power. It was pointed out to the witness that this had result-
ed in. a shift in policy with the major emphasis being placed on the 
generation of thermal power. In· answer, it was urged that the 
shift in policy with regard to the D.V.C. undertaking addilionel 
Thermal Power generation to meet growing industrial requirements 
in the area instead of producing it merely to supplement hydro-
electric power had been' decided upon in consultation and colla-
boration With the partiCipating Governments. 
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The Committee understand that the question of re-orpnWol 
the D.V.C. is at present under consideration in consultation with the 
participating Governments. The Committee suggest that, in the 
wake of the rapid industrialisation occurring in tlte area since the 
enactment of the D.V.C. Act 15 years 8&'0, a rc-appraisal of the 
CorpOll8tion!s. functions in the field. of Thermal Power geoer~Uon 
should also be made with a vie. to seeing how far this r,espoDsibility; 
thouJd. be handled by the State Electrh:ity Boards.. in. other 
States, or whether another regionaL organisation. should be set ug 
for the pw:poae bl. order to relieve the D.V.C. tQ c:on~.ntrate on 
pneration. of h¥dro.eleotrie power with an adequate supplemen. 
taL baakiag of Thermal Po:w.er., at. odcinall,- 8I¥'isaged. Tho Com-
mittee. are·11ad to 1 __ that the Corporation bu. decided to. revi~e 
the execution. of hydell-power scheme of 60 M. at. Koa... durina 
the. i'ourth Plan. They deIire,. thU. it should. also be investigated 
to, what eJEt.ent· additional h¥ __ elect.dc DOwel: eaQ... be generated b;, 
aplDitiD« the aWiDe resG1IEICe8! of. the D. V.C., in ortler to achiev. 
at .... t the moUst. tuget of ZiG M.W oDicinally. envisagpd. 

Delay in. commisrioniftlg and defects in. workin.g of Power Plan.u
Page 77-pa.ra 3-I-Power-Item 1 (i) of Audit Report and para& 

7-8 of. the Fifth Report of the P.A.C. (Thi'l'd Lok Sabha). 

7. It was intended to have an installed capacity of 479· MW by 
March, 1961. (This has since been achieved). There had, however, 
been delays in commissioning and defects in working of the Power 
Plants. 

The wOl!k of constructing a P()wer Station at Durgapur with 
two unit8 of 7S MW each, aDd of' installing a 4th. unit of 75 MWt 
at Bokaro was tak!en up by the Corporation in November, 1956, 
and the follbwing· target clates were fixed for their commissioning: 
Durgapur, First Urut-3(MI..1~ Second T:Jnit---31-10-1959; 8ok~ 
Fourth Ul'lilt---3l.s--196&. None of these units had, hctWevcr, beeJt 
eommissioned: by the target dates. A test of the Pourth: Unit reveal-
ed the failure of thrust bearings Gf turbo-gelteraton. The corn.nUs.. 
sioning of the other two units had been heIdi in abeyaace til!' the 
4th unit was commissioned as aU the three W\its were supplied. by 
the same contractor. The f!ailure was aseribed to inadequate expe-
rience of the suppliers (Messrs. MAN) il'l the manufacture of 
turbines of the specified size IIftd ciesip. 

Du.riDC eYideDCe, the- ClilmIGittee were iAfDJ1m.eci tbM the two 
power uaite at DW'gapur UQ sh~wn. some i:mpr~n.t in t1:tei.r 
working. N.. 1 unit w:hkh was beQQ~ baU to ~e. iA J;>ecemhar, 
1962 after overhaul au moc:JJj\Wion 0If tile- tul'bo-gener" bali 
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been giving fairly good service Bnd its availability was 95' 6 Pf'r 
cent. No.2 unit, which was put on line in February, 1962 after its 
annual overhaul, had given availability of 97 per cent., in spite of 
its being shut down for some time because of an accidental fire, 
which period if excluded would raise its. availability to 97' 7 per 
cent. The Bokaro 4th unit was brought under normal operations 
and maintenance on the 22nd December, 1961. All the three Power 
Units were working but acceptance ~ests had not yet bepn complet-
ed except ia respect of one turbo-generator (not boilers) at Durga-
pur in which case it was found that the manufacturers had made 
good the performance guarantees. No final opinion whether the 
generating plants were defect-free was possible as yet. 

As regards the enforcement of penalty against the suppliers 
(Mis MAN), the Committee were informed that a notice had been 
issued asking the firm to pay the penalty for the delayed commis-
sioning of the plant. The question regarding imposition of penalty 
for performance guarantees could be considered after completion 
of the acceptance tests. 

The Committee have in their previous Report eXl'ressed their 
concern over the inordinate delay in commissionin& the tht'l'C Power 
Units. They would like to be infonned about the amount of 
penalty for this delay leviable under the contract and realised from 
Mis MAN. They also desire that the acceptance tests in rcspoct of 
the three units should 1te completed early and the Committee in. 
formed about the results. They trust that in case of the suppliers' 
failure to fulfil the performance Guarantees, necessary action will 
be taken by the Corporation to enforce the other penalty admissible 
under the agreement. 

IRRIGATION 

UtilisatiOn of Irrigation Potential, p. 78, para 3-11 of Audit Report 
and Para 3 of Fifth Report of the P.A.C. (3rd Lok Sabha). 

8. Irrigation potential was created with the opening of the Durga-
Pll! Barrage in 1956. The potential was initially estimated at 3 lakh 
Qcres for rabi and 10' 26 lakh acres for kharif. The latest targets 
(January 1961) were, 1 lakh acres for rabi and 8' 73 lakh acres for 
kharif. The actual acreage breught under irrigation is indicated 
below:- . 

Acrt'uge under irrigation 1960-61 1961-62 
(provisional) 

(a) Rabi 25,000 24,930 
(b) Kharif 6,39,000 6,52 ,000 

lUI8 (Ai) I.S--4. 
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During evidence, the Committee were informed that the target 
of 8' 73 lakh acres fixed for kharif irrigation would be achieved 
after the completion of water courses and certain additional regu-
lators, which work was under execution. As regarns the rabi irri-
gation, the target had been reduced to 55,000 acres in concurrence 
with the Government of West Bengal in order to meE't the indus-
trial and navigation requirements. It was urged that 1ess avail-
ability of water for rabi irrigation did not hold up its fUrtlJer deve-
lopment, for the cultivators were not ready to take more water. 
Rabi irrigation was dependent on various other factors ·e.g. assured 
market, change in cropping pattern, supply of seeds and fertilizers, 
etc., about which the Corporation could not do anything on their 
own. 

Th~ delay in the construction of water courses were attributed 
to U'!e anticipated transfer of the canal system to the West Bengal 
Government which had been under discussion with the State Gov-
ernment since 1 P56. At the instance of the Planning Commission 
that water courSes should be constructed by the project authorities, 
the Corporation decided towards the end of 1960-61 to execute this 
work, after obtaining an assurance from the West Bengal Govern-
ment that in the event of the transfer of the canal system, the 
latter would take over the staff employed on the work. A Designs 
and Investigations Organisation had been set up for the purpose and 
a lot of survey and design work had been done. The West Bengal 
Government had been kept informed of the progress made in this 
behalf so that the field channels scheme which was their responsi';' 
bility might also proceed sunultaneously. 

With regard to the other factors mentioned in the Annual 
Report (page 6) as causing shortfall in the irrigation target, the 
Committee were informed of the position as under: 

(i) Palla regulator which had been damaged in fioods in 1959 
had been constructed in June, 1962; 

(ii) the repair of the Ajoy embankment also damaged in floods 
was the responsibility of the West Bengal Government; 
and 

(iii) unauthorised cutting of bunds by the public had been 
considerably reduced with the co-operation of the district 
officers. 

The Committee have in their previous Reports expressed their 
CODeern over the c:bIidDued shortfalls m the ut,iUsation of the D.V.C.~:I 
jniptiOR potentiill, MaUh DOt only jeopardiIre the fbWidal· bate.".,-
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of the Corporation but also undermine one of the avowed objects 
of the setting up of the Corporation. Tile Committee are perturbed 
at the inordinate delay that has occurred in taking up the execution 
of water c8urses and field channels, considering that the barralei 
was opened as early as in 1955. In the wake of uncertainty attend-
ing the transfer of the cana' system to the West Bengal Govern-
ment, the Corporation could have taken up the exeeution of water 
courses much earlier, pending the actual transfer. The Committee 
trust that vigorous efforts will be made to accelerate the excavation 
af watet" courses and field channels in close coordination with the 
State Government. In this conned~n, the Committee would also 
like the D.V.C. to examine whether any reduction in the rates 
would yield more revenUe. 

The Committee also feel concerned at the reduction of targeb 
for kharif and rabi irrigation to 8.73 lakh acres and 55,000 acres 
respectively (from the original 10'26 lakh acres and 3 lakh acres 
respectively). At one time the (4)rporation had suggested the con-
struction of another dam to meet both irrigation and navigation. 
requirements, but with the reduction of rabi irrigation to 55,000 
acres, the water problem is stated to have been solved for all prac-
tical purposes. While the Committee apJH'cciate that the red1lction. 
of irl'igation targets may be justified tor the present in the wake of 
the rtl'qUiremellt of water for industrial and navigation purposes and 
less demand by cultivators for rabi irrigation, they feel that in the 
larger interest of increasing agricultural production and promoting 
weHare of people in the area, dUe attention should be paid to the 
future irrigation requirements. The Committee, therefore, suggest 
that the question of providing additional water for irrigation should 
be kept under constant review. 

NAVIGATION 

UtHisation of Navigation Canal-pages 78-79, para .3-III of Audit 
Report and paras 4-6 of Fifth Report of the P.A.C. (Third Lok 
Sabha) . 

9. The left bank irrigation canal has been extended and designed 
to serve as a Navigation Canal connecting Durgapur with Calcutta 
(via Kunti and Hooghly rivers) providing for a gross traffic of 2 

million tons of cargo. The Corporation has incurred an expenditure 
of Rs. 4'73 crores on NaVigation upto March, 1962. The canal was 
intended to be opened for traffic in July, 1959, but this could not be 
done due to tAe collapse of a Regulator in September, 1959 floods. 
The Regulator had been reconstructed in July, 1962. 
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As to the actual utilisation of the Navigation canal, the Co~ 
poration stated in November, 1962 that the successful running of 
tl\.e canal was fraught with some problems demanding satisfactory 
solution. The principal issues were (a) possible inadequacy of 
water for navigation after meeting rabi irrigation needs, '(b) setting 
up distinct organisations for moving traffic upto the loading points 
and for moving traffic in vessels along the canal, (c) provi-
sion of mechanical loading and unloading equipment, (d) round-
the-year navigation of the Hooghly, (e) amendment of the-law to 
make license and registration fees leviable and (f) subsidy for 
making up tl)e deficits. 

During evidence, the Committee were glad to be infonned that 
the Navigation canal had since been "fully open", and the Corpora-
tion had recently moved a tug boat with barge from Calcutta to 
Durgapur. But the Canal had not yet been thrown open to public 
for traffic. The engineering work had been completed except during 
dry season it might be necessary to do some dredging in the out-
fall of the Kunti. 

Th~ Committee enquired aBout the present position regarding 
the action taken to resolve the difficulties in the utilisation of the 
Navigation canal, The representative of the D.V.C. stated that the 
problem of inadequacy of the water had been solved as a result of 
reduction by the Gove~ent of West Bengal of the rabi irrigation 
target to 55,000 acres. The setting up of distinct organisations for 
moving traffic and provision of mechanical loading and unloading 
equipment was the responsibi,lity of the West Bengal Government 
who had set up a Water Transport Board. The World Bank was 
also taking interest in this, and its representatiV1e had made a detail-
ed examination of the matter. As regards, 'round-the-year 
navigation of Hooghly', the Corporation did not regard this as very 
much of a problem since Hooghlywas navigable all the year round 
by craft of the particular type used in the canal. Regarding the 
question of amendment of the law to make license and registration 
fees leviable, the witness stated that, in so far as the Corporation 
was concerned, it was proposed not to levy any tolls for the next 
five years. It had framed certain navigation regulations which had 
been approved by the Ministry of Transport and Communications 
(Department of Transport). As regards the subsidy for nuUdng up 
the defiCits, in view of the fact that another agency was to act as a 
public carrier, it had to be seen by that agency what subsidy, if any. 
would be required or whether the scheme would be self-financing. 
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111 regard to silting of the tail-end (Kunti) of the canal, the 
witness stated that an order for a dredger had been placed and its 
delivery was expected in 1964. In the mean time, the Cor-
poration had expected to get a dredger on loan from the West 
Bengal Government in October 1962, but this could not be made 
available, as the dredger was undergoing extensive repairs and was 
not likely to be available till about September, 1963. The witness 
added that Kunti was navigable without a dredger except during 
low tid\! in the dry season. So, a dredger would be required if the 
canal was to be used continuously during day aRd night. 

The delay in the opening of the navigation canal to traffic 
(which "'Ils due to be opened in July. 1959) and the resultant lou 
of revenUe bas been discussed by the successive Committees. 
While the Committee are glad to learn that the canal is at last 
reported to be ready for use, they regret that the various problems 
attending the actual opening of the canal to traffic have not yet been 
solved. They hope that these problems will be tackled in collabora-
tion with the Government of West Bengal without further delay. , 

In para 4 of their Fifth Report (Third Lok Sabha) the Com-
mittee had desired that the findings of the technical committee of 
engineers (comprising representatives of the C.W.P.C., West Bengal 
Government and the D.V.C,) which had been asked to investigate 
into the reasons for the collapse of the bridge-cu.m-regulBtor in 
September, 1959 floods should be finalised at an early date, so that 
remedial measures, if necessary, might be applied to other struc-
tures of similar design well in time. During evidence, the Commit-
tee were informed that the Expert Committee had so far held tbree 
sittings and informally discussed the matter. The Expert Commit-
tee had requested for extension of time for submission of its Report 
till December, 1963. 

The Committee feel concerned at the delay in establishinK the 
causes of the collapse of the bridge, which took place in September, 
1151. They trust that the finalisation of the findings of the Expert 
Committee will not be further delayed. They would like to know 
the action taken to fix the responsibility for the collapse of the 
bridge iOn the basis of the findings of the Expert Committee and the 
remedial measures appHed to other similar struetures. 
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STORES, SURPLUS ITEMS AND DISPOSALS 

Irregularity in the Stores Accounts of Chandrapura Thermal Power 
Siatioft...--page B2---1>ara 6 of Audit Report. 

10. The following irregularities in stores accounts of Chandrapura 
Thermal Power Station were noticed: 

(i) Absence of any physical verification by the Officer-in-
Charge since the formation of the Stores Unit in ApriJ 
195!J. 

(ii) DelaYfl in posting receipts and issues. 

(Hi) Simultaneous USe of more than one requisition book. 

(iv) Non-reconciliation, of depot ledger balances with the 
financial accounts. 

(v) Important records like Register of Works, Contractors' 
Ledger. Stores Ledger and Materials-at-Site accounts were 
either not opened at all or not properly maintained. 

Attention of the departmental authorities and Corporation wu 
drawn by audit to these irregularities from time to time during 
September. 1960 to April, 1962. In January, 1962 the Corporation 
placed the Assistant Equipment Officer under suspension for gross 
irregularities found in the stores account, and ordered investigation 
and physical verification, which commenced in May, 1962. It was 
understood that this departmental verification showed a net short-
age of stores worth Rs. 63,000 (gross shortage about RI. 95,000 grosa 
excess about RI. 32,000). 

The Committee were informed that a stock verification unit had 
visited the Chandrapura Power Station in March, 1960 but it wa.a; 
unable to carry out physical verification of stores oWulg to litore 
accounts being in arrears at that time. The postings in stores 
ledgers had fallen in arrears due to inadequacy of staff. On 
receipt of an intimation from Audit in September, 1960, about Don-
IIlaintenance of store accounts, the Corporation called for a report 
from t.e ("..hief Accounts Officer. Some additional ,staff was allo 
posted to the station to clear the arrears relating to store acc~unta. 

16 
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A provisional stock verification report received from the station re-
vealed surpluses which raised doubts about its correctness. An 
internal Audit Party was, therefore, sent to verify the vouchers, 
registers etc. right from the formation of the store unit in April, 
1959. The internal Audit party started the work in January, 1962 
and completed it in August, 1962. The report submitted to the 

. Corporation through the Chief Accounts Officer revealed mis-
management of stores, certain jobs given to the Assistant ~uip
ment Oftlc~r which he should not have taken up, and certain otht'r 
irregularities. The case was handed over to the Special Police 
Establishment but they did not find sufficient eWdence to establish 
a criminal case and suggested only departmental action. Depart-
mental proceedings had been started against the Assistant Equip-
ment Officer for mismanagement of stores. 

The Committee regret to observe that DO seriolll attention was 
paid tUl January 1t6Z W the bad state of store aeeounts prevaUiJaaj 
in Chandrapura Thenna1 Station, ever since its formation in April, 
1951. The Committee would like to know the final outcome of the 
clepartmontal proceedinp Blainst the Assistant Equipment Ofllcer 
",·ho was responsible for mismanagement 8f Stores. They could not 
understand why the physical ftriftcatlon of existing stores could not 
be done in March, 1960 even when· the accounts were in arrears. 
Had the supervisory offteeJ'S been alert they would not have waited 
to put the matters right until the Corporation ordered investigation 
on receipt of intimation from Audit in ~tember, 1960 that the 
stores accounts were not being maintained. Even there.afte.r it took 
al1t¥JSt two years to complete the investigations. The Committee 
feel therefore that the responsibility of the Supervisory Oflleers 
should also be fixed. The Committee trust that necessary remedial 
measares will be takea to .... ure proper maiJltenance of store ac .. 
counts in future and to avfoid recurrence of such irregulawities. 

Surplus Items-Page 83--para 7 

11. According to the recocds maintained by the Corporation, as 
003'1;..3-1962, the items declared as surplus to the Corporation and 
Jlwaiting disposal were as follows: 

Description No. a/items BDok val~ 

(Rs. in lakhs) 

Machinery 481 164.20 

SPfl~ 6,836. 4°'2,p 
General Stores 1,136 17. 20 
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A test check of the records showed that in a large number of 
cases the book values had not been noted and that therefore the 
actual total book value of the surplus items would be greater than 
the figures given above. Of these (items awaiting disposal), about 
48· items whose purchase value was about Rs. 12· lakhs had been 
declared surplus prior to 1960. 

During evidence, the Committee were informed that because of 
the shortage of foreign exchange and the need to utilise. all available 
equipment, it had been decided to resel'V.e certain surplus items for 
use in Tenughat Project which was likely to be sanctioned shortly. 
The present position of the surplus machinery was that 276 items 
were awaiting disposal and 57 items were kept for the Tenughat 
Project. Spares worth about Rs. 7'15 lakhs and general stOres 
worth about Rs. 6' 99 lakhs had also been withdrawn from the sur-
plus stores list for the new project. As regards the non-accountal 
of the book values of certain items, the Committee were infonned 
that the book value or depreciated value of 124 items was not 
known as these had been moving from one project to another. 

While the Committee appreeiate the action of the Corporation 
to retain certain stores and spares for use in the Tenughat Project 
in erder to save foreip exchaDae. they trust that such of the items 
as have no reasonable chance of being used. in other projects will 
be disposed of expeditiously. The delay in disposal will not OIIly 
block much needed storage accommodation but resu1t in the deterio-
ration of stores which wUl aileet their sale priee. 

Some instances of losses in dispooaZ-Pages 83-84-para 9 
Item (i) 
~ 

12. Two Avelling Barford Dumpers purchased at a cost of Rs. 2.38 
lakhs in April, 1950 were declared surplus in 1956 after being work-
ed for 4,707 hours and 3,420 hours respectively and were sold in 
1957 and 1958 to private parties for a total sum of Rs. 1.930 against 
their depreciated value of Rs. 1'79 lakhs. The Corporation stated 
in November, 1962 that the machines had lost their effiCiency on 
account of the arduous work they were put to at Konar, that the 
sale value was in fact their scrap value and that the machines had 
been mistakenly declared "surplus" instead of being declare« un-
lerviceable and disposed of as such. 

During evidence, the Committee were informed that before-
their being declared surplus. the two Avelling Barford dumpers 
had actually done 47 per cent and 34 per cent of .their life (based on 

• Accorllin, to Audit the 8preewere 128 and Re. ZD lakha. 
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10,000 hour life fixed for such dumpers by the Plant and Machinery 
Committee of the Government of India. (Actually three such 
dumpers had been acquired, but on being used for some time these-
were found to have intrinsic defects and had to be converted into 
water tankers. One of these three was still being used as a water 
tanker. In order to keep one tanker going the other two were' 
cannibalised, as the spare parts were not available in the market. 

It 'vas urged that the unsatisfactory working of the A velling, 
Barford dumpers had been brought to the notice of the Standardi-
sation Committee so that the equipment might be removed from 
the standardised list. The low sale price in disposal was attribut-
ed to the machines being sold as scrap, consisting of mere chassis 
in one case and chassis with engine but without steering assembly in 
the other. The bodies bed deteriorated as a result of their storage in: 
the open for lack of covered accommodation. The other majpr 
parts which had been removed were stated to be still held in stock.. 
The machinery was sold after inviting tenders. 

The Committee repet to observe that the purchase of the Avel-
ling Barford dumpen which had intrinsic defeds was lll·CODCeiV· 
ed. They trust that Deces&ary precautions will be takeD tn future-
to avoid purcbase of uasuitable machinery. 

-I 

Item (ii) 

A Diesel Engine and spare parts purchased by the Mechanised 
Earth Moving Division at a cost of about Ks. 51,000 in 1950 were-
never put to use and were sold to a private party in March, 1960 
for Rs. 8,500 incurring a loss of about Rs. 42,500. They had beeB 
declared surplus in August, 1957. 

During evidence, the Committee were informed that the lot sold 
in this caSe consisted of one unused spare diesel engine (valuing 
Rs. 10,(00) and 184 other spare parts (valuing Its. 41,000) which had 
been acquired for maintenance of a fleet of Hanomag tractors used 
by the Corporation. The low sale price was attributed to the 
engine and spare parts being of a special nature which could be 
fitted only in Hanomag tractors. Hanomag tractors had themselves' 
become obsolescent. The stores were sold after inviting tenders. 
The Commiltee had desired to be furnished witb a statement Ihow-
in&, the particulan of the teDders received. which is awaited. 
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The Committee deprecate the delay in diapesal of the ollne and 
-:spare parts, espeeially when the Haaomal tractors to which theae 
related had themselves heen deelared surplUs in 1955-56 (d. para 
tl .f the 5th Report of the P.A.C., 1962·63). 

The Committee are not happy over the disposal of the lIlai. 
equipment and spare separately in both the cases (dumpers and 
tractors); for in their opinion .. Ie in one lot (both equipment and 
spares) miarht have broUlht in better price. • 

Equipment lying unused-PCJ{!e 84-paro 11 

13. One Hydraulic Crank Press purchased in January, 1953 at a 
cost of about Rs. 20,000/- for the Mechanical Workshops (Maithon) 
was transferred a month later to llI10ther division and had never 
been put to use. Although in July, 1955 the Stores Oftlcer had sug-
gested to the Executive Engineer, C.P. Division, Maithon, that the 
machine might be declared surplus, it was declared so in Novem-
ber, 1962 but it had not yet been disposed of. The Stores Officer 
had also l'eported that a box containing certain component 'Parts 
was missing. The Corporation stated in February, 1960 that the 
reasons for the retention of this equipment could not be ascertained 
and that the question of fixing responsibility was being considered. 

The Committee were informed that the Hydraulic Crank Press 
had been purchased by the then Engineer-in-Charge of the Cons· 
truction and Plant Divisio!l in Jimuary 1953 from the D.G.S.& D. 
out of the German Reparation Machinery for use in the workshop. 
But it was later found that the maChinery was not of much use to 
the Corporation. Apparently, a detailed inspection of the 
machinery was not carried out before its purchase. The engjneer 
concerned was no longer in the service of the Corporation. It was 
admitted that due attention was not paid to the disposal of 
machinery, but it was urged that no responsibility could be fixed 
for this on any individual. 

i'he CoJDJDittee 11ft unhappy at the casual manner in whleh thtl 
JDaiter h.. been dealt with and the leisurely way in which the dis-
poeal of the RydrauUe Crank Press (costing as. 20,000) pU1'chased 
in 1953 had been processed during the last 10 years. The loss of a 
box of spare parts (valaiq ... 7,330) has also disturbed them. The 
Com.adttee tnut that the equipmot will now be disposed 81 with· 
out much further delay. 

1t is not unclentood wily DO rellpoaalbWty could be bed, when 
1t has heeD admitted that a detailed inlpectioa ef the maehiaer,. 
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was Ret carried out before its purchase and due attention was not 
paid to the disposal of machinery. The Committee consider that 
the matter should have been investigated and responsibility fixed 
at a much earlier stage. The failure on the part of tile En,meer 
should have been· reported to the Rourkela Project authorities un-
der whom he is new werking. The Committee trust that necessary 
action will be taken now without further delay and the Committee 
apprised.of the action taken. -



IV 
WORKS EXPENDITURE, CONTRACTS ETC . 

. Failure of new structures-Page 85-para 12 of the Audit Repot't 
Item (i)--Col14pse of a new bridge. 

14. A new bridge was constructed under orders of the Project 
Manager in August, 1958 at a cost of Rs. 32,443/- across the Gangur 
drain. It had been stated that the existing District Board .bridge 
about 60' downstream was not in a good condition and was to be 
demolished after the construction of the new bridge. The bridge 
completely collapsed in November, 1959 and this was attriButed to 
the 1959 fioods. The construction of a new bridge at a cost of 
Rs. 70,000/- has been sanctioned by the Corporation in June, 1962. 
The District Board bridge, which withstood the floods continues to 
be used in the meanwhile. 

The Chief Engineer (Civil) informed the Committee that an 
inquiry held into the causes of the collapse of the new bridge reveal-
ed that its design was faulty. Actually all barrage and irrigation 
structures of the DVC were designed on the basis of the original 
contour plans prepared by the Government of West Bengal as a 
result of the surveys carried out in the late thirties. In this parti-
cular case according to the plan the discharge of water passing 
through the channel was e~ted to be of the order of 925 cusecs. 
But the discharge actually increased to 1,625 cusecs due to flow 
from the syphon finding its way into the channel, and this resulted 
in the collapse of the bridge. The mistake in the contour map was 
not anticipated by the Corporation. 

The Committee learnt from Audit that in furnishing justifica-
tion for undertaking the construction of the new bridge, the Execu-
tive Engineer concerned had reported that the old District Board 
bridge was in a tottering condition and that half of its length had 
already sunk down. 

The fad that the new bridge completely collapsed in the Roods, 
while the old District Boud bridge withstood the floods and coati-
nues to be used, ralsea some doubt in the mind of the Committee. 
about the genuiDene&l of the Executive Engineer's Report on the 
condition of the old brid,e and the need for a new brid,e. It is not 
dear to the Committee whether tlds Report was verifted before IIaIlC-

tionln, the ccmstradlon of a new bridge.. The < Committee h ... 
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.desired a note in this behalf from the Miraistry, which is still await· 
ed. Tbf~v suggest that this aspect should be thoroughly investigated 
and responsibility fixed. 

The Committee consider it unfortunate that the contour map 
prepared by the Government of West Bengal long time back W85 

not scrutinised whUe designing the new bridge. They suggest that 
the question of fixing responsibUity for this should also be 

.examined . • 
item (ii)-CoUapse of a syphon. 

A syphon constructed in March, 1958 on the right bank of the 
main canal at a cost of Rs. 12,173/- failed., despite successive repair 
and protection works at a total cost of Rs. 14,618/-. First, the right 
bank face wall of the syphon collapsed in August, 1959. There-
upon vents were extended. Again between February and June, 
1960 protection and repair works costing Rs. 6,9711- were carried 
out. As heavy leakage was again ob~rved in July, 1961, further 
works were carried out at a cost of Rs. 3,033/-. As all these repairs 
and protection works did not serve the purpose and the syphon 
was working as an undersluice, it was sealed off in September, 
1961 at a cost of Rs. 4,614/- pending investigation into the causes 
for the failure of the syphon. 

An inspection of the structure by the Deputy Chief Engineer 
(B & I) after the kharif irrigation season of 1961 indicated that the 
masonry work had been done 'in very poor mortar or no mortar at 
aU' instead of cement mortar as provided in the contract. Chemi-
cal analysis at the Alipore Test House of samples of cement mortar 
used, showed that cement sand ratio ranged from 1: 4.8 to 1 : 10.2 
by weight, and 1: 4.5 to 1: 9.4 by volume as against the ratio of 
1: 4 fixed in the contract. The Corporation stated (November, 
1962) that further action was being considered in the light of the 
iest report (received in September. ] 962). 

During evidence, the representative of the DVC admitted. that 
the construction of the syphon was a bad work. The explanations 
of the Assistant Engineer and the Overseer concerned, as also the 
·comments of the Chief Engineer, had been obtained. The matter 
would be considered by the Corporation and necessary action taken. 
The Committee were assured that the necessary repairs had been 
carried out and the structure was in a satisfactory condition. 

In extenuation of the cost of protection and repair works being 
larger than that of the original construction work. the witness 
stated that the repairs had to be rushed through so as to maintain 
the supplies of irrigation; besides some extensions had to be made. 
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The Committee learnt from Audit that during 1!he executiQD. 
of the work, when only earth work had been done, a proposal to 
revise the design to provide greater ventage for the syphon was 
not accepted and it was decided by the Executive Engineer 
(Design), Deputy Chief Engineer and Superintending Engineer 
(Barrage and Canal) that the syphon should be constructed accord-
ing to the existing design and that any drainage pro},lems subse-
quently encountered should be dealt with on their merit.s. Subse-
quently, when the right bank face wall of the syphon collapsed in. 
August, 1959, the ventages bad to be extended. The Committee 
therefore regret to observe that besides tbe execution of the work 
bein, sub-standard· there was lack of foreArbt on the part of' 
higher oftl~rs in not accepting the proposal made by the Execu-
tive Engineer incharge to revise the design. The Committee would 
like to know the action taken apinst the Assistant Engineer and 
the Overseer responsible for the sub-standard work. 

Delay in the utilisation of coal middlings and ga3 from the Durgapu1' 
Steel Plant at the Corporation's Power House-consequent extra
expenditure-pages 86-88, para 13. 

15. One of the main considerations for locating the Cocporation's 
Thermal Station at Waria-Durgapur was that gas and coal middlings 
produced by the Steel Plant could be used as fuel, thus securing 
fuller utilisation of resources and a large reduction in the transporta-
tion of coal from other sources. The coal middlings were to be 
lifted by the DVC from the Steel Plant Washery while the gas was 
to be delivered by the Steel Plant at the Power Station of the Cor-
poration. 

For the carriage of coal middlings the Corporation placed an order 
in May, 1958 with a German firm for the supply and erection of a 
Conveyor by 1st August, 1960 at a COdlt of Rs. 26' 18 lakhs. In Sep-
tember, 1958 the Corporation accepted a 9uggestion from the Consul-
tants of the Steel Plant that the gas mains to be laid by Hindusthan 
Steel might be carried over the Conveyor structure. To this end, 
the Corpon.tion permitted the Suppliers to redesign the Conveyor 
structures in collaboration with Steel Plant's Consultants without 
however, obtaining any commitment from Hindustan Steel as to the 
extra charges involved. The Corporation did not also formally 
accept the additional charges of Rs. 2' 02 lakhs (DM 1,50,000) quoted 
by the German Suppliers for the revi6ion and did not give a final 
clearance to the Suppliers until May, 1960 pending acceptance of the 

• (A. reported by Deputy CiUef Engineer in "very poor mortar 1:)[ nO' 
mortar at all".) 
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charges by Hindusthan Steel, although the re-designing of the struc-
tures had been approved in September, 1958. As the acceptance of 
Hindusthan Steel was not forthcoming even in April, 1960, the Cor-
poration contemplated a switch-back to the original design, but 
subsequently chose to adhere to the revised design in view of the 
fact that SupplieI'S demanded DM 1,00,000 as cancellation charges and 
observed that there would he a further delay of six months by going 
back to the original design. The Hindusthan Steel have not yet 
given tpeir formal acceptance to the additional charges. 

The German Suppliers claimed in March, 1961 a sum of Rs. l' 69 
lakhs (DM 1,48.000) towards re-imbursement of extra expenses they 
were put to on account of delays attributable to the Corporation. The 
claim was repudiated by the Corporation in September, 1961. 

The Conveyor was commissioned only in July, 1962 two years 
after the target date (August, 1960). The Power Station, was, thus, 
until July, 1962, completely dependent on other sources for its fuel 
requirement although one unit had started working from October, 
1960 and the second unit from February, 1961. As the Conveyor, 
meant to carry the middlings was not ready, 1,29,707 tonnes were 
transported by road through a contractor at a cost of Rs. 3' 40 lakhs 
between 26th June, 1961 and 26th June, 1962 (when the transport 
by road ceased). The transport by road instead of by the Conveyor 
resulted in an extra expenditure of Rs. 2' 04 lakhs and it has been 
agreed that Hindusthan Steel would bear 75 per cent of this extra-
expenditure. 

According to an agreement executed in May, 1961 between the 
Corporation and. the Plant authorities, 2,50,000 toones of middlings. 
were to be supplied at a minimum rate of 20,000 tonnes per month. 
Against this. only 1,29,707 tonnes could be lifted during 12 months at • 
an average of 10,809 tonnes per month. The balance quantity of 
1,20,293 tonnes had to be procured hy the Corporation from other 
parties, by incurring additional expenditure which has been esti-
mated at Rs. l' 60 lakha. 

To burn the gas to be supplieq by the Steel Plant the boilers ot 
the Power Station kave been provided with additional equipment 
at a cost of Rs. 5' 93 lakhs. Because of the non-availability of gas 
over a long period, the Corporation had been obliged to brick up the 
spaces meant for the operation of gas· burners. The gas mains have 
since been laid" but the Power Station is not yet in a position to utilise 
gas which is being released in the atmosphere. 



During evidence, the representative of the DVC stated that the 
,provision of a single conveyor structure to carry across both mid-
dlings and gas maips had obviated the need of ~ving a second 
structure and had thereby resulted in a saving estimated at about 
Rs. 2' 861akhs in foreign exchange. The Corporation had agreed to 
.the redesigning of the structure after the Steel Plant's Consultant 
Engineers had accepted in principle that they would bear the extra 
cost involved in strengthening it to carry both middlings 8.9d gas 
.mains. The Hindusthan Steel had also accepted the position in prin-
-ciple in 1959. The Secretary, Ministry of Steel and Heavy Industries 
stated that according to the Hindusthan Steel's contract with the 
.Consultants, they had to be paid sepaNtely for designing the two 
lines. AI though the proposal to combine the lines had been all along 
accepted in prinCiple, there had been delay in fixation of the amount 
.payable by the Consultants on this account to the Hindustan Steel. 
which the Hindustan Steel would in turn pay to the D.V.C. The 
representatives of the Ministry of Irrigation and Power and the D.V.C. 
urged that there was no delay in the construction of the conveyor 
structure because of lack of agreement on this account. The delay 
in the construction was attributable to various other factors. Both 
the Steel Plant and the Power Station being in the process of cons-
·truction at that time, things were in a state of fiux; the alignments 
'had to be shifted frequently when necessitated considerable changes 
in the design of the conveyor. Considerable time was taken in get-
ting clearance from the Railways in regard to the design and fabri-
-cation of a section of the conveyor passing over the Railway lines; 
the Railways were themselves executing their electrification pro-
gramme. As the railway lines were handling vital traffic, the cons-
truction of the conveyor had to be so co-ordinated as to cause mini-
mum disturbance. BeSides, a clearance had to ·be obtained from the 
Additional Commissioner of Railway Safety in regard to the safety 
aspect of the structure. There were frequent discuaaions even on 
field level to expedite decisions. However, as the matters involved 
·detailed technical appreciation and reviews at lower levels particu-
larly by the Railways it was urged that delay was inherent in coming 
·to final decisions by the competent authorities. 

Explaining the reasons for short supply of middlings to the Power 
'Station the Secretary, Ministry of Steel & Heavy Industries stated 
that the Steel Plant Washery's output during the period was 
below the rated capacity, and also considerable old stocks were lost 
as a result of lorries and trucks passing over them. 'lhe Steel Plant 
authorities had agreed in principle to bear the extra cost to the 
n.V.C. for procurement of coal from other parties. Their exact Ua-
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bllity wolllclbe detenniJled when the amount to be borne by the 
eonsultants of the Hindustan Steel is decided upon. 

Explaining the difticulties in the utilisation of gas by' the Power 
Station, the repr~ntative of the D.V.C. stated that although the 
Il8s mains had been laid, the Power Station boiler had to be modified 
.and the burners which had been bricked up to prevent damage had 
to be brought back into operation. In view of the power shortage 
at present, the Corporation could not afford to shut down one of the 
generating.units in order to adjust it to burn both coal and gas. This 
work would be undertaken at the time of overhaul of No.2 unit. The 
Committee were assured that the Power Station would be able to 
utilise gas by October, 1963. 

The General Manager, Durgapur Steel Plant stated that the 
quantity of gas to be supplied to the Power Station had been fixed 
at 5 million eft per day. It..,as not possible to spare 8 lakh eft of 
gas per hour (i.e., 19' 2 million eft per day), as originally envisaged. 
because of the requirement of the alloy steel plant baving arisen 
since. The price at which the gas would be supplied to the Power 
Station had not yet been finalised. According to the witness, the 
loss on account of non-utilisation of gas by the Power Station at 
present worked out to RB. 2,750 per day. 

'While the Committee appreciate that the difficUlties encountered in 
6e eoastru.etion of the conveyor were real, they feel that closer co-
_tlination hetweenthe D.V.C. and the Steel Plant and the Railways 
could have mtniJDl8N the delay ill it.I commissioning aDd the resul-
tant aclditional expenditure of Rs. 2'M Iakhs due to transport of 
middlings by road instead of by the conveyor. The Committee desire 
that the amount payable by the Steel Plant's Consultants to the 
Hindustan Steel and also the amount payable by the latter to the 
n.v.c. on account of the change in the design of the conveyor struc .. 
tare should be finalised early. The Committee also trust that the 
claims of Corporation on account of additional expenditure incurred 
by them both on procurement and transportation of coal will also be 
settled expeditiously with Steel Plant authorities. 

The Committee feel ~oncerned over the non-utilisation of gas by 
the Power Station resulting in a considerable loss (Rs. 2,750 per day 
according to the Steel Plant authorities which comes to about as. 10 
lakhs per annum). The Committee hope that, in accordance with 
the assurance given to them during evidence, the Corporation would 
'be in a position to adjust their Power Plant to utilise both coal and 
ps by October, 1963. They alse desire that charges payable for sup-
ply of ps should be Iiaalised early. 
1168 (Ai) LS-3. 
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Unproducti~e erpenditure-(Konar Project)-Page SS-para 14 

16. Of the "direct" expenditure of Rs. 9·12 crores incurred in the-
construction of the Konar Project, Rs. 16·36 lakhs related to prelimi-
nary works connected with the associated Hydel Scheme; this scheme-
has not yet been taken up for construction although the Dam itself was 
completed in October, 1955. The Corporation stated that the construc-
tion of a Hydel Station at Konar had not been included in the Third 
Plan. It was proposed to press for its inclusion in the Fourth Plan. 
Included in the expenditure of Rs. 16·36 lakhs referred to ;lbove was 
a sum of Rs. 5·381akhs· attributable to an underground Power Scheme 
which was stated to have been finally abandoned. 

During evidence, the Committee were informed that, out of the' 
expenditure of Rs. 16·36 lakhs incurred on the Konar Hydel Scheme, a 
sum of about Rs. 11 lakhs represented merely an accounting adjust-
ment by way of allocation of the proportionate cost of certain roads, 
houses etc. which had to be constructed in any case. A sum of 
Rs. 5·38 lakhs was spent on investigation carried out in connection 
with the under-ground power scheme. It was decided to abandon 
the underground power scheme because of its prohibitive cost, COil'" 
sidering the limited power potential of the Konar Hydel Project. It 
was now proposed to construct a surface power station during the 
Fourth Plan period. 

The Committee feel that expeDditure ineurred on iDvestia'atioa 
(Rs. 5-38 lakhs) in regard to the underp-ound power Icheme, which 
has become iDfructuous, was very much OD the hleb side. They sag-
.est that it should be exambled for future guidance whether investi-
ptiODS OD such a seale were really DeeesBary in deciding the feasibi~ 
lity or otherwise of a seheme. 

Abnormal delay in settlement of claims-Pages 88-89-para 15 

17. Final settlements with the contractors had been pending for 
about three years in respect of two contracts entered into in 1955-5& 
for the construction of (i) a Regulator with fall and (ii) a Lock witb 
approach and exit channel, at Chainage 2862 of the Navigation Canal~ 

Both the contracts contained an item-"Earthwork in excavation 
in all kinds of soil .... cost of dewatering, if any, in foundation 
excavation and work is to be borne by the contractor for which no 
separate payment will be made". In both cases, according to the 
Corporation, abnormal dewatering became necessary due to artesian 
effect. The Corporation, therefore, directed (in June and July. 
1956) that dewatering should be carried out departmentally and that 

• Aooordmg to Audit the fiiure was Rs. 5.41 lakhs. 
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the cost of "normal" dewatering would be recovered from the con-
tradors. The normal dewatering charges had however, not yet been 
recovered from the contractors although the construction of the re~, 
gulator and the lock was completed in 1959. The salient features of 
the cases are as under:-

Regular.-The rate of normal dewatering charges was fixed by 
the Department, at Rs. 3'50 per cusec hour of pumping and was ac-
cepted by the contractor in December, 1956. The total departmental 
cost of dewatering was Rs. 2'20 lakhs inclusive of labour charges. 
A recov;ry of Rs. 7,50Q only was effected from the contractor upto 
June, 1959. The Department recommended in August, 1959 the reco-
very of Rs. 20,790 as the normal dewatering charges @ Rs. 3'50 per 
cusec hour. In May, 1961 the Department, however, revised the nor-
mal dewatering charges to Rs. 14,519 for 19,920 cusec hours as against 
Rs. 69,720 calculated at the rate of Rs. 3'50 percusec hour. The 
contractor had also prayed (in April, 1959) for exemption from nor-
mal dewatering charges as abnormal difficulties had been en-
countered. 

Lock.-The reasonable cost of dewatering to be fixed on the basis 
of actuals was to be recovered from the contractors. The Depart-
ment fixed a provisional rate viz., 3' 50 per cusec hour which was 
accepted by the contractor. The actual dewatering charges amount-
ed to Rs. 1'66 lakhs. A provisional recovery of Rs. 22,000 was made 
from the contractor upto June, 1959. In July, 1961 the Department 
revised the normal dewatering charges to Rs. 14,190 on the basis of 
actuals for 16,760 cusec hours. 

On the ground of abnormal working conditions and abnormal 
water troubles the contractor put forward a claim for Rs. 3 lakhs and 
sought for arbitration in December, 1960. The claim was pending 
with the Corporation. The final bills have been held up in both cases. 

During evidence, the Committee were informed that orders had 
been issued in June, 1963 to recover the charges for normaldewater-
ing from the contractors at the rate of Rs. 3'50 per cusec hour, as 
originally agreed to by them. As regards the contractor's claim for 
Rs. 3 lakhs the Corporation would appoint an arbitrator to decide 
the issue. 

The Committee are not happy over the delay of more than 6 years 
(after 1956) in reaching a final settlement in regard to the normal 
dewatering charges. It is not clear to the Committee why the nor-
mal dewatering charges calculated at the rate of Ks. 3'50 per cusec 
hour as agreed to by the contractors were revised in the two cases In 
May~ 1961 and July, 1961 respectively. There has also been undue 
delay in deciding to appoint an arbitrator. 
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III para 88 of their 38th Report (Second Lok Sabha) the Commit. 
tee had emphasized the Deed for expeditious Httiement of CODtrac-
tors' bills. The Committee desire that the outstudinK issues in the 
present case should be settled expeditiously, and the arbitratioD pro-
c:eedings speeded. up. The Committee would also like to be infomled. 
of the final amount realised as Dormal dewatering charges. 

Fu.ll payment to a contractor for admittedly defective work-Page. 
9O-91-para 18 

18. The work "Construction of Fall with Regulator at Chainage 
540 of L.B.M.C." was started by a contractor on 19th March, 1956 
and completed on 31st January, 1958. The expenditure amounted 
to Rs. 2'62 lakhs. The Deputy Chief Engineer, who inspected the 
work on 10th May, 1957, observed that the standard of work had been 
very poor. The Assistant Engineer also intimated to the contractor 
on 11th May, 1957 the following defects;-

(i) "The masonry work was defective and not according to 
speCification;" 

(ii) "Concrete work was being done deviating from specifica-
tion and instructions;" 

(iii) "Quality of work was very poor"; 

(tv) "Often stoppage of work was done at a point which told 
on the strength of the structure: 

(v) "The gravels for carpeting have not been washed proper-
ly"; and 

(vi) "Decayed and oversized gravels not removed." 

The contractor, however, denied the charges of bad workmanship 
in a letter dated 14th May, 1957 and also pointed out that there had 
been constant departmental supervision. Two months later (t.e. on 
13th July, 1957), the Sub-Divisional Officer complained that the qua-
lity of work had not improved in spite of repeated requests. Among 
the defects mentioned were (i) pointing done in a haphazard way 
and (ii) boulder pitching in canal slopes not according to specifica-
tion etc. 

Instructions were issued by the Executive Engineer on 10th May, 
1957, and 24th July, 1957 that no payment should be allowed for 
defective items until the defects were rectified. The contractor was 
paid finally in July, 1960 at full rates for each item of work, but no 
records were available to show that the defects had Qeen rectified. 
No deductions were also made for defective work where rectifica-
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tion did not se~ to,be posIIible, e.g., in mass cement concrete and 
similar items of work (which weakened the strength of the whole 
structure) . 

In November, 1962, the Corporation stated that the defects noticed 
in the process of construction were not only remediable but were 
presumably remedied, although there was no specific report to that 
effect, since in the Assistant Engineer's completion report dated 
21st February, 1958, completion "in all respects" was certified. 

During evidence, the representative of the D.V.C. stated that it 
was not the practice in the Corporation to have a report regarding 
the rectification of defects pointed out in inspection reports; it was 
the responsibility of the contractor and the Engineer on-the-spot to 
rectify defects. It was urged in the present case that the report of 
the Sub-Divisional Officer dated the 13th July, 1957 complaining of 
defects in pointing and boulder pitching implied that the earlier 
defects pointed out by the Deputy Chief Engineer had been removed. 
Further, the Assistant Engineer's completion report dated the 21st 
February, 1958 certifying completion in all respects implied that all 
the defects had been removed. 

The Chief Engineer (Civil) stated that he had recently (in June, 
1963) carried out a visual inspection of the whole work, but he could 
not find any of the defects mentioned in the inspection reports. 
The witness held the view that the fact that the final payment to 
the contractor was made in full implied that the defects had been 
removed. The Comptroller and Auditor General pointed out that 
the Assistant Engineer had reported on the 29th January, 1958 
(within two days of the pointing out of the defect by the Assistant 
Engineer) that the boulder pitching at the canal site slopes was 
defectiw and not upto specification. The work was reported to 
have been completed on 31st January, 1958 which hardly carried 
conviction. The Chief Engineer (Civil) stated that during his visual 
inspection of the work, he found no·defect in boulder pitching. 

Referring to the letter of the contractor dated the 14th May, 
1957, disputing charges of bad workmanship pointed out by the 
Deputy Chief Engineer on 11-5-1957, the Committee asked how, in 
view of the contractor's stand, it could be presumed that the defects 
were rectified by the contractor and why no record of the rectifica-
tions made, if any, was kept. The witnesses could not give any 
satisfactory reply. 

From the· above facts, the Committee find it difticult to accept 
the Corporation's contention that all the defects pointed out in the 
inspection reports had been rectified by the contractor, before the 
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bsue pi the completion certifteate and makina' of the final paymeot. 
It is also not dear why final payment to the contractor was delayed 
till July 1960, if the work was completed in all respects in February, 
1958. In view of the fact that there was a controversy between the 
contractor and the Engineers over the very existence of ,the defects 
and the Executive Engineer had twice issued iIultructions (on 10-5-
1957 and 24-7-1957) to withhold payments £Or defective items, the! 
Committee are at a loss to UDderstand why the reetifi.eatioD. action, 
if any, taken in this regard was not recorded. As regards the visual 
Inspection of the structure recently conducted by the Chief Engi.-
neer, the Committee doubt whether such an inspection (five years 
after the completion of the work) with water running in the canal 
('ould have disclosed any inner defects in the work. The Secretary, 
Ministry of irrigation and Power suggested that an enquiry could, 
be made to 8!lcertain. whether the defects reported were genuine 
and if so, whether they were really rectified by the contractor 
before the iSSue of the completion certificate. The Committee 
desire that a proper and thorough enquiry should be made into the 
whole matter. 

The Committee also note that there is a lacuna in the present 
procedure inasmuch as there is no system of keeping a record of 
the action taken tOn the inspection reports pointing out defects in, 
works. They desire that the procedure should be streamlined with 
a view to ensuring that proper. record of rectification of defects ia 
maintained. 

Avoidable expenditure-Page 91-para 19 

19. Out of 6,07,941 tonnes of coal procured for the Durgapur 
Thermal Power Station upto July, 1962, 4,54,1'56 tonnes were trans· 
ported by road between June, 1961 and July 1962. Instead of 
installing a weighbridge of its own for the weighment of this coal, 
the Corporation engaged a contractor in June, 1961 for getti.ng the 
coal weighed on his weighbridge. The rate fixed was 12 naye paise 
per tonne. A tOtal amount of Rs. 52,876 was paid towards weigh-
ment charges for 4,21,407 tonnes. It was only in February, 1962 
that the Corporation sanctioned the purchase of a weighbridge, and 
it was installed in the middle of July, 1962 at a cost of Rs. 31,106. 

During evidence, the Committee were informed tha.· the ques-
tion of transport of coal by road was first considered by the Cor-
poration after the Railways had stopped the supply, of wagons for 
transport of coal in May, 1961. It took the Corporation some time 
to ascertain that transport by road would be more or less a perman-
ent feature, before deciding to instal a road weighbridge. The 
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question of supply of wagons remained. under discussion with the 
Coal Controller till December, 1961, when it was found that their 
.vailability would be difficult. A proposal to purchase a weigh • 
. bridge was initiated in December, 1961 seven months after the 
Railways had stopped supply of wagons and sanctioned in February, 
1962. The weigh bridge was actually installed after a further lapse 
of five months . 

• 
The Comptroller & Auditor General pointed out that, before 

placing the contract for transport of coal by road in June, 1961, a 
provision of Rs. 34,250 had been made for weighment charges, 
whereas the cost of the weighbridge was Rs. 31,106. The Chief 
Electrical Engineer stated that when the railway wagons ceased to 
be avtailable, the overriding consideration before the engineer-in-
coorge was to make immediate alternative arrangement for the 
m.ovement of coal which was urgently required to run the power 
.station; the economics of installing a weighbridge as a short term 
measure were not considered. 

While the Committee appreciate the Corporation's sense !Of 
urgency to maintain adequate supplies of coal for the power plant 
by road transport, they feel that a more rational and economic 
·course for the Corporation would have been to instal the weigh-
hridge from the very beginning, which would have avoided a heavy 
.expenditure subsequently incurred on weighment charges. 

Another disquieting aspect of the case disclosed during e~dence 
was that the contract for weighment was awarded to the same 
contractor who was also awarded. the contract £Or transport of coal. 
The Committee consider this practice unhealthy and trust that 
this will not be resorted to in tutre. 



V 
MISCELLANEOUS 

Outstanding Ob;ecti0n8 Pages 92.-94, para 20 (A) of Audit Repot'# 
20. 81 items of objection covering Rs. 421.27 lakhs wer~ brought 

to the notice of the Corporation during 1961-62, through the reports 
of Monthly Results of Audit as required under Rule 28 of DVC Rules, 
1948 framed under the DVC Act. Of these, 62 items covering 
Rs. 419.19 lakhs remained to be settled at the end of November, 1962'r 

Besides, 111 items of objection (involving Rs. 203.48 lakhs) which 
were similarly brought to notice prior to 1961-62 (37 items being more 
than 3 years old), still remained to be settled at the end of NOVemOf.f 
1962. 

A broad analysis of the nature of the objections, and the amount 
involved, is given below:-

SUb;ect Amount 
(Ra. in lakhs) 

(a) Want of detailed 405.93 
estimates 

(b) Exeess over esti- 8.'73 
ma·tes 

(c) Appareotly avoid- 1.87 
able expenditure 

(d) Non-observanCe of 200.32 
the prescribed. ~ 
oedure 

(e) Lou dUe to non-re- ..,2 
aliaalLion of recov-
erable amounts 

(f) Others 3.19 

Remarks 

The Corporation stated that there 
were certain practical difftcul-
ties in preparing estimates 
according to the stand.in~ 
orders and that a suitable re-
viIJed ·procedure would be 
evolwd shortly to overcome 
these difficulties. 

Mainly, non-mamtenaace '0( pr0-
per material-aH.ite account,. 
:tools 841d plant accounts; exe-
cution <:4 worIr. wffhout final 
aereement or l8iDotiOD; pur-
ch.aIIIe of materials without final 
agreement or sanction; pur-
cbaIe of materials without in-
viting i1lenders in the prescribed' 
manner. 

During evidence, the representative of the DVC' stated that out 
of 62 Audit Objections for the year 1961-62 remaining to be cleared as 
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on 30th November, 1962, 19 had been replied t08nd· 2 converted into. 
draft Audit paragraphs. In respect of the remaining 4J items, replies, 
had been processed after collection of relevant material from the pro-
jects. 

Out of 111 items relating to the period prior to 1961-62, 50 had 
been replied to, 7 dropped by Audit and one converted. into draft Audit. 
paragraph . 

• 
In para 20. of their 5th Report (Third Lok Sabha), the Committee 

had disapproved of delays in settlement of Audit Objections and 
desired that determined eftort should be made by the Corporation to 
ensure their speedy disposal. The Committee regret to observe that 
the position is not yet satisfactory. They desire that more vigorous 
steps should be taken by the Corporation in this direction. 

Item (a)-Want of detailed estimates 

With regard to the amount of Rs. 405'93 lakhs held under objec-
tion for want of detailed estimates, the representative of the DVC 
stated that the amount related mainly to the purchase of equipment, 
consultancy fees, etc. for which it was difficult to prepare detailed 
estimates, as these items were put to tender; It was, therefore, pro-
posed to revise the present procedure so as to dispense with this 
formality in regard to such items and the matter was under conside-
ration with Audit. The Comptroller and Auditor General, however, 
pointed out that the amount might also include certain items of civil 
and other works for which detailed estimates could have been pre-
pared. The Committee desired to be furnished with a note stating 
the break-up of the amount under categories, purchases, consultancy 
fees, works, etc. and the number of items under each category, with 
reasons for non-preparation of detailed estimates and the present 
position regarding adjustment of expenditure, The Committee regret· 
that the information is not yet received: 

The Committee would like to be informed about the outcome of-
the proposal to revise the present procedure, dispensing with the for-
mality of preparing detailed estimate iil respect of purchase of equip-
ment, consultancy fees etc. They trust that detalled estimates wlll in--
variably be prepared in respect of civil and other works. 

Item (b)-Excess over estimates 
The Committee were informed that the excesses over estimates' 

amounting to Rs. 6-73 lakhs will be regularised expeditiously. The 
Committee tru~t that delay in this behalf will be avoided in future. 
Item (c)-Apparently avoidable expenditure 

According to Audit, out of the amount of Rs. 1 '87 lakhs relating 
to 'Apparently avoidable expenditure'; a sum of Rs. 0' 14 lekhs only: 
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JJad been adjusted during the period 1st December, 1962 to 30th April, 
J963. The Chief Accounts Officer stated that it was proposed to diJ.. 
.cuss the matter with Audit to settle the remaining items. The Com-
mittee desire that action to settle the outstandinl' objections should be 
.expedited. 

hem (d)-N01H)bservance of the pre.scribed procedure 
r 

The Committee were informed that out of the amount of Rs. 200-32 
lakhs under objection, the bulk of the amount (Rs. 1'19 crores) related 
,to non-maintenance of material-at-site accounts in the forms prescrib-
red by the c.p.w.n. The accounts had actually been maintained in 
.different forms, and it was difficult to maintain them in C.P. W.n. 
forms in big construction projects. The Committee were assured 
.that the matter would be discussed at the next meeting with Audit. 

The Committee desire that the question of simplification of the 
forms for maintenance of accounts should be decided in oonsultaiion 
with Audit at an early date. 

Item (e)-Losses due to non-realisation of recoverable amounts 

Out of the loss of Rs. 4.72 lakhs due to non-realisation of recover-
able amounts, the amount outstanding on 30th April, 1963 was Rs. O' 94 
lakh, according to Audit. The representative of the nvc stated that 
the matter was under correspondence with Audit and all efforts 
would be made to settle the remaining cases expeditiously. The 
-Committee trust that the question of fixing responsibility for the 
losses will also be considered by the Corporation. 

Acknowledgement of Balances-para 20 (C) 

21. The asset side of the balance sheet showed certain amounts 
outstanding with employees, but the customary acknowledgement 
from the parties had not (November, 1962) been obtained and pro-
duced to audit in proof of the balance in the follOWing cases:-

(i) Imprest Rs. 5,273 

(ii) Temporary Advance 

(iii) Cycle Advance 

Rs. 1,02,418 

Rs. 641 

The Chief Accounts Officer stated that the necessary acknowledge-
ments had since been received from the employees in the outstanding 
cases, and were being produced to Audit. The ·witness admit-
ted that there had been avoidable delay in obtaining the acknow-
ledgements and assured the Committee that such delays would be 
.eliminated in future. 
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The Committee feel coneerned. at the delay in obtaining the 
customaf'Y acknowledgements of balances outstanding with the em-
ployees. They are ,tad to be assured that this wiU be avoided in-
.future. 

Proforma Accounts-Pa.ra. 20 (D) 

22. Th~ proforma accounts of 1961-62 in respect of the following 
Wlits had not been received in audit (November, 1962):-

(i) Fishery (from the inception of the scheme in 1953-54). 

(ii) Irrigation and Flood Control (Water was first let out 
for irrigation in 1954-55. First proforma account incor-
porating all past transactions due from 1959-60). 

The Corporation had stated that a firm of Chartered Accountants 
hac:t been appointed as Consultants to draw up the accounting prin-
ciples and pattern for the revenue accounts of the Corporation which 
had to be opened from 1963-64 under Section 39 of the D.V.C. Act. 

The Chief Accounts Officer stated before the Committee that the 
proforma accounts in respect of the Irrigation and Flood Control 

. and the Fishery had been finalised after resolving Audit queries and 
had been submitted to Audit on 1st July, 1963. 

According to Audit, the proforma accounts of the Fishery for th.e 
period upto 1960-61 and for 1961-62 disclosed losses of Rs. 11,593 and 
Rs. 7,380 respectively. In extenuation of the losses, the representa-
tive of the DVC stated that the Fishery was stin in the formative 
stage, and it would take the Corporation some time to exploit it 
economically. The Chief Engineer (CiVIl) stated that another prob-
lem confronting the Corporation was poaching which resulted in cer-
tain amount of loss. This had been brought to the notice of an Ex-
pert Committee appointed by the West Bengal Government on avail-
ability of fish, which had recently visited the Valley. The experts re-
garded the Fisheries of the Corporation as promising. The Corpora-
tion had also launched upon a soheme for production of finger-lings, 
which had yielded satisfactory results. The Chief Accounts Officer 
stated that according to the provisional proforma accounts for the 
year 1962-63 there was a profit of Rs. 917 during the year. 

The Comptroller & Auditor General dnformed the Committee that 
the poundage of fish had considerably gone down during the year 
1961-62 i.e., 48,OQO as against 106,750 in the previous year. 

The .Committee asked for the justification of the Corporation 
running the Fisheries, when it had to attend to more important func-
tions. The representative of the DVe stated that under Section 
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22 (2) (iv) of the D.V.C. Act the CorporatiQll was empowered to stock. 
its reservoirs or water courses with fish. 

With regard to the progress made in drawing up prindples and, 
pattern of the revenue accounts of the Corporation to be opened 
from 1963-64, the Committee were informed that the firm of Char-
tered Accountants appointed for this purpose had sUlbmitted their 
report on the 28th March, 1963. The Report was at prt:sent under 
the consideration of the Ministry of Finance, and would be sent to-
the Comptroller and Auditor General shortly. 

The Committee regret to observe that the fishery Scheme which, 
was started ten years back. has not yet yielded satisfactory results. 
The Committee find little justification for the Corporation continuin,' 
to run the fisheries when it has to attend to more inlportant functions 
and it cannot effectively deal with the problem of poaching. They, 
therefore, sureest that the question of transferring the fisheries to' 
the respective State Govemments on roy,alty basis should be examin-
ed. 

The Committee trust that an early decision will be taken on the-
report of the fmn of Chartered Accountants regarding the principles. 
and pattem of the revenue accounts of the Corporation which-
according to the D.V.C. Act are to be introduced from 19f»3-64. 

Reha:bilitat~ of affected families in w1t(i reclaimed at Maithon
Page 20 of Annual Report, 1961-62-para8 5 and 6. 

23. Out of the total number of 5211 families affected, 650 fami-
lies (491 from Jamtara and 159 from Dhanbad) bad opted for land 
reclaimed by DVC and the rest preferred cash compensation~ 

Finally, only 50 families accepted 128 acres of reclaimed land and 
the rest asked for cash compensation. 

In Jamtara Swb·Division, the rehabilitation work, including re-
clamation. of land, was taken over by the Government of Bihar about 
8 years ago. Out of 491 affected families, only 7 families accepted 
17'20 acres of DVC reclaimed land. The Resettlement Officer 
(S.D.O.) Jamtara, was requested to expedite acquisition of 17'20' 
acres of land and exclude from acquisition the remaining 390' 86 
acree which had already been offered to be transferred to the Gov-
ernment of Bihar by the Corporation. The Government of Bihar 
took action to extend irrigation facilities to the reclaimed lands, 
provision for drinking water wells, village roads and Community 
Centres, etc. The Committee understand from Audit tbat· the Cor-
poration had spent about Rs. 12'70 lakhs on the reclamation of the-
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;unaccepted land totalllng about 1445 acres. The Government of 
Bihar had undertaken to buy all the reclaimed land, upto 2000 acres. 

\. It is reported, however, that the matter has remained unsettled for 
the past 8 years owing to a di1ference of opinion regarding the valua-
tion. 

The Committee had desired to be furnished with a note stating 
the specific difficulties standing in the way of a settlement with the 
-Government of Bibar and whether the question of referring the 
matter to !arbitration or the Government of India had been considered. 
'The Committee desire that the information should be furnished to 
them as early as possible. They would defer consideration of the 
matter till the examination of the next years Audit Report. 

Sundry Debtors for current 8uppliecL-Page 43 of the Annual Report, 
1961-62-Ba.lance Sheet 

24. Referring to an amount of Rs. 1'81 crores outstanding as on 
:31st March, 1962 under 'sundry debtors for current supplied', the 
Committee desired to be furnished with information on the follow-
log points: 

(1) What were the reasons for such a large outstanding as on 
31st March 1962? What was .the outstanding against 
Government departments/private parties. 

(ii) What was the amount, if any, which remained outstanding 
for more than two years arid how far had recoveries since 
been made? 

(iii) What was the position of outstanding recoveries as on 
31st March 1963? 

"The information is still awaited. The Committee feel concerned 
:at the heavy outstanding amount due to the Corporation for current 
'Supplied, and trust that vigorous eftorts will be made by the Corpora-
tion to expedite the recoveries. They will examine the matter when 
they consider the next year's Audit Report. 

Other Items-Inter-Departmental transactwns adjustable by the 
Department Officers-Page 43 of the Annual Report 1961-62-Balance 
.sheet 

25. An amount of Rs. 64:25 lakhs was outstanding as on 31st March, 
1962 for adju/itment in respect of inter-departmental transactions. 
'The Chief Accounts Officer informed the Committee that the out-
:standing amount had been reduced to Rs. 39 lakhs. The witness 
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added that in order to avoid heavy outstandings for adjustment bet-
ween the various formations of the D. V. C., at the end of the finan-
cial year, it was propo~ed to revise the present procedure suitablYr 
The Committee desire that action to revise the procedure should be 
expedited. 



VI 
OUTSTANDING RECOMMENDATIONS 

26. The Committee will now deal with some of the more important 
items outstanding from the previous Reports relating to the D. V. C. 
Accounts. 

The {teplies received from the Ministry of Irrigation and Powerl 
D. V. C. and Ministry of Home Affairs stating action taken or pro-
posed to be taken on the recommendations of the Committee relating 
to the D. V. C. Accounts have been included in Part III. of this Report. 

The Committee note that in the following eases the replies fur-
nished by the Ministries/D. V. C. are of an interim nature. They, 
wiD therefore await a further report thereon. 

Para 48 of Fourteenth Report (1958-59). 
Para 41 of Thirty-sixth Report (1960-61). 
Paras 46 and 84 of Thirty-ninth Report (1961-62). 
Para 55 of Thirty-ninth Report (1961-62). 
Para 72 of Thiry-ninth Report (1961-62). 
Para 18 of Fifth Report (1962-63). 

··Para 23 of Fifth Report (1962-63). 

Durgapur Thermal Power Station.-para 7 of the 5th Repcm (Thirt! 
Lok Sabha) 

27. The failures in the working of the power station at Durgapur 
with two units of 75 MW each and the fourth unit at Bokaro had 
been attributed to inadequate experience of suppliers (Messers MAN) 
in the manufacture of turbines of the specified size and design. The 
Committee (1961-62) had been informed that considering the urgency 
of Commissioning the Durgapur Steel Plant, contrary to the usual 
procedure, Mis MAN's tender, which was the second lowest, was not 
referred to the Consulting Engineers for their written opinion before 
acceptance. The lowest tender (of MIS Escher-Wyss-Oerlikon) was. 
referred to the Consulting Engineers and was rejected. The P.A.C. 
(1962-63) had desired the Corporation to examine the question of 
fixing responsibility for deviation from the normal procedure in not 
referring the tender of MIS MAN to the Consulting Engineers. 

-NOt printed (one cyclostyled C()py laid on the Table of the House and five cop:es 
placed in Parliament Library.) 

--Further inforOiat:on desired by the P.A.C. awaited. 

41 
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In a statement· iurnlshed by the Ministry of Irrigation and Power. 

1t has been stated that non-reference of the MAN tender in a 'formal 
manner to the Consulting Engineers for their written opinion, not 
.only did not amount to a deviation from the Corporation's normal 
practice but that the procedure adopted in the particular case was 
within the knowledge and had the implicit approval of the Corpora-
.tion. The lowest tender (of MIS Escher-Wyss-Oerlikon) was referred 
to the Consulting Engineers for special reasons relating to specific 
technical issues. But these did not apply in the case of the MAN 
tender or other tenders which the Corporation's own technical- experts 
had examined and found to be un-acceptable. 

The Committee feel that, learning from the failures .f MIS MAN 
m the present case, the Corporation should examine the existing pro-
-eedure of scrutinlsinr tenders 80 a. to make It obUptory to refer 
:aeeeptable tenders in reprd to purchase of complicated maclUnery to 
the Consulting Engineers with a view to having the benefit of their 
.expertise. 
Acqu.isition of land" J01' DVC PrO;ects-po:rC1. 19 of 5th Report (Third 
Lok Sabha) 

28. The accounts in respect of the lands acquired by the Corpora-
-tion for its projects in Bihar and West Bengal had not been maintain-
oed properly. In the case of the lands in Bihar a total amount of 
RI. 3.88 crores had been deposited with the Land Acquisition Officers 
during the period 1949-50 to 1960-61. Even though the projects were 
.completed in 1952-59, it had been reported by the Director of Rehabi-
litation and Land Acquisition in March 1961, that as the accounts of 
the amounts deposited had not been fInalised even in a single case, 
an approximate amount of Rs. 30 lakhs due to the Corporation from 
the advance deposits could not be refunded to the Corporation. In 
respect of the land acquired for the barrage and irrigation projects in 
West Bengal the Corporation paid a sum of Rs. 2'02 crores upto 
1960-61. 

The Committee (1962-63) had been informed that land registers 
maintained in the Corporation were by and large complete. The 
Committee had desired the Comptroller and Auditor General to re-
-examine the position and bring the matter to the notice of the Com-
mittee. The Comptroller and Auditor General furnished a note 
(Appendix I) to the Committee stating the latest position regarding 
the maintenance of land accounts in the Corporation. 

During evidence, the Committee were informed by the represen-
tative of the DVC that the registers in respect of the lands acquired 
in Bihar were upto-date and all necessary entries that could possibly 

·S. NO.7 of the Statement ahowillg action taken on the outltandina: Recommend-
atiOlU of the Committee Appendix I of Part III (Not printed.) 
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be made, had been made. As regards the lands in West Bengal, 
about 99' 8 percent of the entries that could possibly be 
made, had been made (i.e. 59,967 out of 60,090 entries). With re-
gard to the refund of the amount of about Rs. 30 lakhs due from 
the Bihar Government, the witness stated that the matter was being 
pursued with the State Government, who had stated that their own 
ledgers were not complete and had suggested the appointment of 
additional staff to clear arrears at the expense of the Corpoll8tion, 
to which -the latter were not agreeable. 

According to Audit, no conveyance deeds had been executed in a 
single case so far as the land acquired in Bihar was concerned. In 
extenuation, the representative of the nvc stated that the form 
for this purpose and the question of payment of stamp duties had 
been finalised. Further steps would now be taken in the matter. 

The Committee feel concerned at the delay in the settlement of 
the amounts refundable to the Corporation by the Bihar Govern-
ment. They desire that vigorous efforts should be made by the Cor-
poration to execute conveyance deeds in respect of the lands acquired 
in Bihar and to pursue the question of refunds. 

Introduction of a system of concurrent internal checks-para 27 of 
5th Report (Third Lok Sabha) 

29. In this case losses (Rs. 42,124) had come to notice after a 
lapse of three years of the completion of the manufacturing opera-
tion of bricks at Panchet; no action could be taken against the delin-
quent officials as they had left service. The Committee had desired 
the Corporation to examine the feasibility of introducing some 
concurrent checks whereby the time-lag between the occurrence 
and the detection of irregularities was reduced to the barest mini-
mum. 

In statement. furnished by the Ministry of Irrigation and 
Power, it has been stated that some internal checks have been in-
trodUCed by the Corporation in respect of financial accounts and 
-store accounts, but no special inspection team has been created for 
works inspection. 

The Committee desired. to be informed of the action taken by 
1he n.v.c. in regard to the instructions issued by the Ministry of 
Irrigation & Power in their letter No. 23 (1) 55-Policy, dated the 2nd 
January, 1959, regarding introduction of administrative audit sys-
tem in various multi-purpose River Valley Projects (which inter-

• S. No. 27 of ~ It_tement shoWin; action -taken on the outstandin, recommendations 
Appendix I of Part III (Not rrintcd). 

1168 (Aii) LS.-·f. 
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alia included inspection of important works after completion as aIIo· 
during progress for ensuring (a> quality to specifications; (b) exe-
cution to schedule and (c) no undue deviations during construction) 
pursuant to the recommendations of the P .A.C. contained in their 
7th Report, 1952<)3 (a copy of which was endorsed to the Chairman,. 
Damodar Valley Corporation, for similar action). In a note *sub-
mitted by the Ministry of Irrigation & Power, it has been stated 
that the n.v.c. informed the Ministry in April 1959 that as the Dam 
construction phase was nearing completion and for Power Projects 
and Dams, the COl'!pOration had Consulting Engineers for super-
vision and quality check in terms of a contract with them, the 
appointment of the Chief Technical Examiner could lead to difficul-
ties with the Consulting Engineers, besides being redundant. There 
was, however, an inspection wing composed of the n.v.c. engineer. 
Who were directly responsible to the Resident Engineer of the Con-
sulting Engineers and not to the Chief Engineer-in-charge of the-
construction. Quality control was effected through this wing. 

As regards the present position about concurrent internal checksr 
the Ministry have promised to submit a further report. The Com-
mittee would like to defer examinatiOn of this matter till the r .. 
ceipt of further information. 



vn 
GENERAL 

30. The Committee have come across a number of cases where 
the maohinery and equipment purchased by the Corporation at a 
heavy cost were subsequently found unsuitable when put to use, 
and had to be declared surplus long before completion of their 
nonna! life. The Corporation also suffered heavy losses in the dis-
posal of such items of machinery and equipment. The Chief 
Engineer (Civil) stated that with the setting up of a standardisation 
committee by Government the possibility of acquiring unsuitable 
equipment had been eliminated to a large extent. 

The Committee feel concerned over the heavy losses· incurred 
by the Corporation in the purchase of unsuitable machinery and 
equipment. They desire that the present procedure in regard to the 
purchase and disposal of machinery and equipment should be stream-
lined with a view to avoid any pitfalls in future. 

31. In para 31 of their 5th Report (1962-63), the Committee had 
referred to the unsatisfactory working of the Corporation and con-
tinuing differences between the partiCipating Governments in re-
gard to the legal interpretation of the D.V.C. Act. The Committee 
had expressed the view that time had come to make an overall as-
sessment of the working of the Corporation and also to examine 
what amendments, if any, in the D.V.C. Act were called for to 
achieve the objectives for which the Corporation was set up. 

The Ministry of Irrigation and Power have stated in their replyU 
to the recommendation of the Committee that the question of re-
organising the D.V.C. is under consideration in consultation with 
the participating Governments. Necessary action for consequential 
amendments to the D.V.C. Act, if any, will be taken up after the-
main question of re-organisation has been settled. The Committee 

·The following losses are referred to in Chapter III. 
(i) Avelling Barford Dumpers Rs. I' 77 lakhs 

(ii) Hanomagttractors (Cf. para 16 of 
5th Report, 1962-63). . . 

(iii) Hanomagttractor Engine: and spares 
(iv) Hydraulic Crank Press 

~ 

Rs. I' 84 " 
Rs.0·42 ,. 
Rs. 0·20 .. (This is the cost of the 

Press which hI'S never put 
Rs 4' 23 !altha to any use and il awaiting 

disposal). 

··S. No. 31 of the statement showing action on the outstllnding reccmmrndati('lD-
Appendix I of Part III (not pr:nted). 

4S 
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also note that the award of the arbitrator in regard to the alloca-
tion of expenditure under Section 32 of the D.V.C. Act has also 
drawn attention to the necessity for amending the provisions of the 
n.v.c. Act, having regard to the new problems which have arisen 
since the legislation was enacted nearly 15 years ago. The Com-
mittee trust that vilorous steps win be taken to settle the outstand-
ing differences between the participating Governments and to re-
organise the Corporation, by suitably amending the Act where 
necessary. 

NEW DELHI; 

The 12th September, 1963. 

Bhadra 21, 1885 (Saka). 

MAHAVIR TYAGI, 

Chairman, 
Public Accounts Committe. 



APPENDIX I 

(See Para 28) 

Memorandum for the Public Accounts Committee furnished by thtt 
Comptrolle'f and Auditor General of India 

, 
Acquisitien of lands for Damodar Valley Corporation Projects-
Shortcomings in the maintenance of land registers-Para 19 of the 

Fifth Report of the P.A.C. (Third Lok Sabha) 

The failure to maintain proper Land Registers by the Damodar 
Valley Corporation was pointed out in paragraph 3 of the Audit Re-
port on the accounts for the year 196()"61. In his evidence before 
the Public' Accounts Committee on the 4th September, 1962, the 
General Manager of the Corporation stated that the Land Regis-
ters were, by and large, complete and furnished all the material 
particulars. The Public Accounts Committee desired the Comptrol-
ler and Auditor General to re-examine the position in this regard 
and bring the matter to the notice of the Committee through his 
next Audit Report. 

The present position (April, 1963) as ascertained by an examina-
tion by Audit of the Land Registers is indicated below. (The results 
of the examination could not be included in the Audit Report on 
the accounts of the Corporation for 1961-62 as the points were still 
under discussion with the Corporation when the Audit Report was 
finalised) . 

Points noticed in audit 

I. Lands acquired in Bihar 
(i) Particulars of the rele-

vant conveyance deeds 
were nOt recorded in any 
case. The deeds were not 
alto available for verifica-
tion. 

Remarks 

The Corporation has stated as follows:-

"The particulars of conveyance deeda 
could not be noted as the deeds have 
not been executed so far. There has 
been a lot of correspondence in the 
meantime with the Government of 
Bihar regarding registration fees and 
stamp duty payable on the 
deeds of conveyance. The issue 
hu only been recendy settled. 
Registration of the deeds will com-
mence presently and the particulars 

-----------~----------------------------------------
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POints noticed in audit Remarks 

will be noted as and when they are 
registered. The registers should 
not be termed 'incomplete' if they 
do not record stages which have yet 
to be completed. Execution of 
the conveyance deeds was delayed 
for reasons beyond the Corporation's 
control." 

Although the question of regist';tion fees 
and stamp duty payable by the Corpora-
tion to the Government of Bihar was 
settled in December, 1961 and the Cor-
poration accepted the State Government's 
view that the stamp duty and land regis-
tration fees were payable by the Cor-
poration, no draft of the deeds has been 
prepared, as it has been stated that the 
form thereof is still to be approved finally 
by the Corporation. 

Certified copies of land plans, which have 
to accompany the conveyance deeds, have 
been obtained from the Land AcqUisition 
authorities only in 240 cases out of 843. 

The Corporation has to execute as many as 
843 conveyance deeds, an year-wise 
analysis of which is given below ;-

Year 0/ Award No. 0/ 
CaJII 

1949-50 7 
1950-51 37 
1951-52 13 
1952 -53 57 
1953-54 86 
1954-55 85 
1955-S6 6.t. 
1956-57 104 
1957-58 103 
1958-59 7'f 
1959-60 70 
1960-61 21 
1961-62 40 
1962-63 3 
Dates of awards not availabl~ b -------- -------- .. _-----



Points noticed in audit 

(ii) Particulars like date of 
handing over possession 
ofland to Damodar Valley 
Corporation, 'details of 
acquisition', 'estimate', 
'award' were not recorded 
in the Registers in many 
cases. 

(iii) T.he-amount refundable 
to the Corporation against 
the deposit made by it bas 
not been ascertained even 
for a single project. The 
relevant columna are still 
incomplete. 

n. Lands acquired in West 
Bnwal. 

(i) Particulars like date of 
taking over the land, area 
of land, details of requi-
sition case, have not been 
entered in many cases in 
the prescribed Registers. 

(ii) Many entries in the Re-
gisters. including cancella-
tions, remain unauthenti-
cated. 

49 

Remarks 

The Corporation has stated that the omis-
sions are being supplied by collecting the 
requisite information. 

The Corporation has stated as follows :-

"Authentic information about amounts 
refundable could only be furnished 
by the Land Acquisition Officers 
concerned. Informal collection of 
information by Corporation's offi-
cers from the different Land Acqui-
sition Offices indicates that the total 
amount refundable by the Govern-
ment of Bihar will be of the order of 
Rs. 29 lakhs. This is, however, 
subject to official confirmation from 
the Land Acquisition Officers. 
The Land Acquisition Officers 
are the officers of the State Govern-
ment and are, therefore, not under 
the control of the Damodar Valley 
Corporation. The Corporation 
cannot, therefore, compel these 
officers, who are exercising statutory 
powers, to furnish information to 
them in time." 

A. the projects are executed by the Corpora-
tion no funds borrowed from the parti-
cipating Governments, delay in refund of 
the amount involved, which as stated above 
i. of the order of Rs. 29 lakhs, has entailed 
loss_on the Corporation by way of interest. 

The Corporation is takina action to rectify 
the defects. 

The prescribed forms of Registers are indi-
cated in Annexure I, for cases under Act 
I of 1894 and in Annexure II for cases 
under Act II of 1948. In actual practice, 
3 out of 4 Registers in Annexure I were 



Pointe noticed in audit Remarks 

kept in a form amplified as indicated in 
Annexure III by dding three columns .. 
viz. 

I. area included in the estimate, 
2. area actually taken possession of, and 
3. area included in the award. 

These forms provide for attestation once in 
column 7 after the specifications of the 
land and the requisitIons are made OUt ; 
the final attestation is made in column I7 
(Annexure I) (which is numbered column 
20 in the amplified form Annexure III) 
and column I3 of Annexure II, after the 
awards have been made. 

The position is that while entries in column 7 
have been attested in a large number of 
cases, the attestations are not complete. 
There are few attestations in the column 
meant for attestation on the completion of 
the proceedings. 

According to the Corporation :-
(i) The attestation in column 7 in prac-

tice covers the attestation of entries 
in some of the columns beyond 7 also· 
while the final attestation is to be 
made only after completion of the 
proceedings. In regard to the re-
maining columns, the entries are to 
be attested as soon as transfer deeds 
are executed, which marks the 
finalisation of the proceedings. 

(ii) They have also stated that priMa 
facie a signature in column 7 can 
hardly be supposd to attest entries 
upto column 14 (Annexure III) or' 
column I I (Annexure II) but in 
actual practice as the signature is not 
put until estimates have been appro-
ved, a few entriea following column T 
are aIao tle-/aclo covered when it is. 
made. 

(ill) ~ Damodar Valley Corporatioo 
land acquisition proeeedings are 
not really concluded until title hu 
been transferred 'to the Damodar 
Valley Corporation by execution 



Pointl noticed in audit 

• 

Remarks 

of transfer deeds by the State Go-t 
vemment concerned, there is merit 
in doing the authentication after 
all proceedings have been completed, 
and~ that this is contemplated by 
the heading of column 20 of the 
form in Annexure III which states 
in terms "on completion Cof the 
proceedings". ~ riI; :1': 

o;..~ . -
The Corporation's eXPlanation~seemsr' 'to 

assume that the delay 'in execution of 
transfer deeds is a valid"reason for delay 
in the completion of the lother columns of 
the forms referred to. 
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S1. Para 
No. No. 

• 
I 2 

3 

4 

APPENDIX II 
Summary of Principal Conclusions/Recommendations 

Ministry/ 
Department 
concerned 

3 

I&P 

DVC 

" 

Conclusions/Recommendations 

4 

The imperative need for an expeditious settle-
ment of the question of allocation of expen-
diture under Sections 32-34 ofthe D. V. C. 
Act, has been emphasised by the successive 
Public Accounts Committees in the past. 
The Committee understand that the 
arbitration proceedings under Section 33 
of the D. V. C. Act regarding allocationEof 
the cost of dams to main objects, on which 
is also dependent allocation of common 
expenditure under Section 32, have been 
recently finalised and the award given. 
The Committee trust that early action 
will now be taken to readjust the expenditure 
as between different objects and as between 
the participating Governments. 

(i) While the Committee are glad to note that 
the Government of West Bengal have agreed 
to pay a sum of Rs. 60 lakhs on a provisional 
basis . in respect of the Corporations, post 
19,58 claims of Rs. 1 '44 crores (out of 
which a sum ofRs. 40 lakhs has already been 
paid and the balance would be paid during 
1963-64), they regret that the stalemate 
(which was caused by the undue delay in 
working out agreed figures for the acreage 
under irrigation and by disagreement in 
regard to rates of charge) between the 
Corporation and the State Government 
has not yet been resolved. The Committee 
have in the past emphasised that, what-
ever the constitutional position, a satisfac-
tory solution to the question can be arrived 
at on practical considerations. They 
trust that the parties will appreciate this and 
come to a final settlement in regard to 
both pre-19,58 and post-19,58 claims at 
an early date. 

ss 
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(ii) The Commine also urge that .the question 
of transfer of the DVe Canal system 
and retail distribution of water to the 'West 
Bengal Government which has been under 
consideration for the last several 'years should 
be decided early. 

Since the capital cost of the Konar Dam alloca-
ted to Power has been taken into account 

for the fixation of tarur, the Corporation is 
receiving a financial return on that capital .. 
The Committee, therefore, feel that the 
explanation for exclusion of the said capital 
cost from the proforma account is not 
logical. They suggest that inorder to depict 
the position correctly, the proforma account 
should take this cost also into account 
subject to a note being given that no addi-
tional power had as yet been generated 
consequent on this due to postponement 
of the hydel scheme. 

The Comminee understand that the question 
of re-organising the DVC is at present 
under consideration in consultation with 
the participating Governments. The 
Comminee suggest that, in the wake of rapid 
induStrialisation occuring in the area since 
the enactment of the D. V. C. Act 15 years 
ago, a re-.appraisal of the Corporation's 
functions in the field of Thermal Power 
generation should also be made with a view 
to seeing how far this responsibility should 
be handled by the State Electricity Boards 
as in other States or whether another 
regional organisation should be set up for 
the purpose in order to relieve the DVC to 
concentrate on generation of hydro-electric 
power with an adequate supplemental 
backing of Thermal Power, as originally 
envisaged. The Committee are glad to 
learn that the Corporation has decided to 
revive the execution of hydel-power scheme 
of 60MW at Konar during the Fourth 
Plan. They desire, that it should also be 
investigated to what extent additional 
hydro-electric power can be generated by 
exploiting the existing resources 
of the D. V. C., in order to achieve, at least 
the modest target of 250 MW originally 
envisaged. 
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I & P The Committee have in their previous Report 
----- expressed their concern over the inordinate.· 
n.v.c. delay in commissioning the three Power: 

" 

Units. They would like to be informed 
about the amount of penalty for this delay 
leviable under the contract and realised from 
MIs MAN. They also desire that the' 
acceptance tests in respect of the three' 
units should be completed early and the. 
Committee informed about the results. 
They trust that in case of the suppliers' 
failure to fulfil the performance Guarantees, 
necessary action will be taken by the Cor-
poration to enforce the other penalty ad-· 
missible under the agreement. 

(i) The Committee have in their previous 
Reports expressed their concern over the 
continued shortfalls in the utilisation of the' 
nvc's irrigation potential, which not only 
jeopardise the financial interests of the 
Corporation but also undermine one of the 
avowed objects of the setting up of the 
Corporation. The Committee are per-
turbed at the inordinate delay that has 
occurred in taking up the execution of water 
courses and field channels, considering that 
the barrage was opened as early as in 1955. 
In the wake of uncertainty attending the 
transfer of the canal system to the West 
Bengal Government, the Corporation could 
have taken up the execution of water courses 
much earlier, pending the actual transfer. 
The Committee trust that vigorous efforts 
will be made to accelerate the excavation 
of water courses and field channels in dose 
coordination with the State Government. 
In this connection, the Committee would 
also like the DVC to examine whether any 
reduction in the rates would yield more 
revenue. 

(ii) The Committee also feel concerned at the 
reduction of tarFets for kharif and rabi 
irrigation to 8' 73 lakh acres and 55,000 
acres respectively (from the original 
IO.:z6 lakh acres and 3 lakh acres 
respcctively). At one time the Cor-
poration had suggested the construction of 
another dam to meet both irrigation and 
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navi,;:ation requirements, but with the reduc-
tion of rabi irrigation to 55,000 acres, the 
water problem is stated to have been solved 
for all practical purposes. While the Com-
mittee appreciate that the reduction of irriga-
tion targets may be justified for \.he present 
in the wake of the requirement of water for 
industrial and navigation purposes and less 
demand by cultivators for rabi irrigation, 
they feel that in the larger interest of in-
creasing agricultural production and promo-
ting welfare of people in the area, due atten-
tion should be paid to the future irrigation 
requirements. The Committee, therefore, 
suggests that the question of providing 
additional water for irrigation should be 
kept under constant review. 

(i) The delay in the opening of the navigation 
canal to traffic (which was due to be opened 
in July, 1959) and the resultant loss of revenue 
has been discussed by the successive Com-
mittees. While the Committee are glad to 
learn that the canal is at last reported to be 
ready for use, they regret that the various 
problems attending the actual opening of the 
canal to traffic have not yet been solved. 
They hope that these problems will be 
tackled in collaboration with the Govern-
ment of West Bengal without further 
delay. 

(ij) The Committee feel concerned at the 
delay in establishing the causes of the collapse 
of the bridge, which took place in September, 
1959. They trust that the finalisation of the 
findings of the Expert Committee will not 
be further delayed. They would like to 
know the action taken to fix the responsi-
bility for the collapse of the bridge on the 
basis of the findings of the Expert Com-
mittee and the remedial measures applied to 
other similar structures. 

The Committee regret to observe that no 
serious attention was paid till January 1962 
to the bad state of store accounts prevailing 
in Chandrapura Thermal Station, ever since 
its formation in April, 1959. The Committee 
would like to know the final outcome of the 
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departmental proceedings against the Assis-
tant Equipment Officer who was responsible 
for mismanagement of Stores. They 
could not under!:t~nd why the phyokal 
verification of existing stores could not be 
done in March, 1960 ev~ when the Rccounts 
were in arrears. Had the supervisory 
officers been alert they would not have waited 
to put the matters right until the Corporation 
ordered investigation on receipt of intima-
tion from Audit in September, 1960 that 
the stores accounts were not being main-
tained. Even thereafter it took almost two 
years to complete the investigations. The 
Committee feel therefore that the responsi-
bility of the Supervisor Officers should 
also be fixed. The Committee trust that 
necessary remedial measures will be taken 
to ensure proper maintenance of store 
accounts in future and to avoid recurrence 
of such irregularities. 

While the Committee appreciate the action of 
the Corporation to retain certain stores 
and spares for use in the Tenughat Project 
in order to save foreign exchange, they 
trust that such of the items as have no 
reasonable chance of being used in other 
projects will be disposed of expeditiously. 
The delay in disposal will not only block 
much needed storage accommodation but 
result in the deterioration of stores which 
will a1fect their sale price. 

(i) The Committee regret to observo that the 
purchase of the Avelling Barford Dumpers 
which had intrinsic defectS was ill-conceived. 
They trust that necessary precautions will be 
taken in future to avoid the purchase of un-
suitable machinery. 

(it) The Committee deprecate the delay in" dis-
posal of the engine and spare parts, especially 
when the Hanomag tractors to which these 
related had themselves been declared sur-
plus in 1955-56 (cf. para 16 of the 5th 
Report of the P.A.C., 1962-63). The 
Committee had desired to be furnished with a 
statement showing the particulars of the 
tenders received, which is still awaited. 
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(ii.) The Committee are not happy over the 
disposal of the main equipment and spares 
separately in both the cases (dumpers and 
uactors) ; for in their opinion sale in one 
lot (both equipment and spares) miJbt have 
brought in better price. 

The Committee are unhappy at the casual 
manner in which the maner has been dealt 
with and the leisurely way in which the 
disposal of the Hydraulic Crank Press 
(costing Rs. 20,000) purchased in 1953 had 
been processed during the last 10 years, 
The loss of a box of spare parts (valuing 
Rs. 7,330) has also disturbed them. The 
Comminee trust that the equipment will 
now be disposed of without much further 
delay. 

It is not understood why no responsibility 
could be fixed, when'it has been admitted that 
a detailed inspection of the machinery was 
not carried out before its purchase. and due 
attention was not paid to the disposal of 
machinery. The Committee consider that the 
matter should have been investigated and 
responsibility fixed at a much earlier stage. 
The failure on the part of the Engineer should 
have been reported to the Rourkela Project 
authorities under whom he is now working, 
The Committee trust that necessary action 
will be taken now without further delay 
and the Committee apprised of the action 
taken, 

<.1 The fact that the new bridge completely 
collapsed in the floods, while the old 
district board bridge withstood the floods 
and continues to be used, raises some doubt 
in the mind of the Committee about the 
genuineness of the Executive Engineer'. 
Report on the condition of the old bridge 
and the need for a new bridge. It is not 
clear to the Committee whether this Repon 
was verified before sanctioning the con-
struction of 8 new bridge. The Committee 
had desired a note in this behalf from the 
Ministry, which is still "awaited. They sussm $.It this aspect should be thoroughly 
investip~a IP.ld mponsibility fixed, 
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The Committee consider it unfortunate that 
the contour map prepared by the Govem~ 
ment of West Bengal long timelbaclt ,... 
not scrutinised while designing the new 
bridge. They suggest that the question 
of fixing responsibility for this .bould alIo 
be examined. 

(ii) The Committee regret to obamoe that 
besides the execution of the worJs, beJna 
sub-standard (As reported by Deputy Chief 
Engineer in "very poor mortar or no mortar 
at all") there was lack of foresight on the 
part of higher officers in not accepting the 
proposal made by the Executive Engineer 
incharge to revise the design. The Com-
mittee would like to know the action taken 
against the Assistant Engineer and the Over-
seer responsible for the sub-standard work. 

'. 

(i) While the Committee appreciate that th 
difficulties encountered in the constructiOJl 
of the conveyor were real, they feel that 
closer co-ordination between the D.V.C. 
and the Steel Plant and the Railways could 
have minimised the delay in its commission-
ing and the resultant additional expenditure 
of Rs. 2' 04 lakhs due to transport of mid-
dling s by road instead of by the conveyor. 
The Committee desire that the amount 
payable by the Steel Plant'. CODIwtIDti to 
the Hindustan Steel and also the amount 
payable by the latter to the D. V.C. on aCCOWlt 
of the change in the design of the conveyor 
structure should be finalised early. Tho 
Committee also trust that the claims of 
Corpo(Btion on aa:ount of additional ex-
penditure incurred by them both on pro-
curement and transportation of coal will ala" 
be settled expeditiously with Steel Plant 
authorities. 

(ii) The Committee feel concerned over the 
non-utilisation of gas by the Power Station 
resulting in a considerable loss (Rs. 2.750 
per day according to the Steel Plant authori-
ties which comes to about Rs. 10 lakhs per 
annum). The Committee hope that. in 
accordance with the assurance given to them 
during evidence, the Corporation would be 

-------_ .. _------ --- --.--- --_. 

" 
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in a posItIon to adjust their Power Plant 
to utilise both coal and gas by October, 
1963. They also d~ire that charges payable 
for supply of gas should be finalised early . .,. 

The Committee feel that the expendi~ in-
curred on investigation (Rsl 5' 38~ tubs) in 
regard to the under-ground power scheme at 
Konar, which has become infructuous, was 
very much on the high side. They suggest 
that it should be exatnined for future gui-
dance whether investigations on such a scale 
were really necessary in deciding the feasi-
bility orotherwiseof ascheme. 

The Committee are not happy over the delay of 
more than 6 years (after 1956) in reaching a 
final settlement with the contractors in re-
Itard to the normal dewatering charges. It 
IS not clear to the Committee why the normal 
de-watering charges calculated at the rate of 
RB. 3 . 50 per cusec hour as agreed to by the 
contractors were revised in the twO cases 
referred to in the Audit para in May, 1961 
and July, 1961 respectively. There has 
also been undue delay in deciding to appoint 
an arbitrator. 

In para 66 of their 39th Report (Second Lok 
sabha)-the Committee had emphasised the 
need for expeditious settlement of con-
tractors' bills. The Committee desire that 
the outstanding issues in the present case 
should be settled expeditiously, and the 
arbitration proceedings speeded up. The 
Committee would also like to be informed 
of the final amount realised as normal 
de-watering charges. 

(i) From the facts ,stated in para 18 of the 
Report, the Committee find it dIfficult to 
accept the Corporation's contention that 
all the defects pointed out in the inspection 
reports had been rectified by the contractor, 
before the issue of the completion certi-
ficate and making of the final payment. 
It is also not clear why final payment to the 
contractor was delayed till July, 1960, if 
the work was completed in all respects in 
February, 1958. In view of the fact tha 
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there was a controversy between the con-
tractor and the Engineers over the very 
existence of the defects and the Executive 
Engineer had twice issued instructions (on 
10-5-57 and 24-7-57) to withhold payments 
for defective items, the Committee are at a 
loss to understand why the rectification 
action, if any, taken in this regard was 
not recorded. As regards the visual in-
spection of the structure recently conducted 
by the Chief Engineer, the Committee 
doubt whether such an inspection (five 
years after the completion of the work) 
with water running in the canal could have 
disclosed any inner defects in the work. 
The Secretary, Ministry of Irrigation and 
Power suggested that an enquiry could be 
made to ascertain whether the defects re-
ported were genuine and if so, whether 
they were really rectified by the contractor 
before the issue of the completion cenificate. 
The Committe;! desire that a proper and 
thorough enquiry should be made into the 
whole matter. 

(ii) The Committee also note that there is a 
lacuna in the present procedure in-as-much 
as there is no system of keeping a record of 
the action taken on the inspection reports 
pointing out defects in works. They desire 
that the procedure should be streamlined 
with a view to ensuring that proper record 
of rectification of defects is maintained. 

I & P While the. Committee appreciate the Cor-
poration's sense of the urgency to maintain 

DVC adequate supplies of coal for the power plant 
by road transpon, they feel that a more 
rational and economic course for the Cor-
poration would have been to instal the weigh-
bridge from the very beginning, which 
would have avoided a heavy expenditure 
subsequently incurred on weighment 
charges. 

Another disquieting aspect of the case dis-
closed during evidence was that the contract 
for weighment was awarded to the same 
contractor who was also awarded the con-
tract for transport of coal. The Committee 
consider this practice un-healthy and trust 
that this will not be resorted to in future. 



I 2 3 

18 20 I&P 

DVC 

4 

(i) In para 20 of their 5th Report (Third r.ok 
Sabha), the Committee had disapproved 
of delays in settlement of Audit Objections 
and desired that determined effort should be 
made by the Corporation to ensure their 
speedy disposal. The Committee regret 
to observe that the position is Lot yet satis-
factory. They desire that more vigorous 
steps should be taken by the Corporatio 
in this direction. 

(ii) The Committee desired to be furnished 
with a note stating the break-up of the amount 
(Rs. 4°5.93 lakhs) held under objection 
for want of detailed estimates, under cate-
gories, purchases, consultancy fees, worles 
etc. and the number of items under each 
category, with reasons for non-preparation 
of detailed estimates and the present position 
regarding adjustment of expenditure. The 
Committee regret that the information is 
not yet received. 

The Committee would like to be informed 
about the outcome of the proposal to revise 
the present procedure, dispensing' with the 
formality of preparing detailed estimate in 
respect of purchase of equipment, COD8ultancy 
fees-. etc. They trust that detailed estimates 
will invariably be prepared in respect of 
civil and other works. 

(iii) The Committee trust that delay in 
regularisation of excesses will be avoided 
in future. 

(iv) The Committee desire that action to settle 
the outstanding objections relating to 'appar-
ently avoidable expenditure' should be 
expedited. 

(v) The Committee desire that the question 
of simplification of the forms for maintenance 
of material-at-site accounts should be de-
cided in consultation with Audit at an early 
date. 

(vi) The Committee trust that the question 
of fixing responsibility for the losses due 
to non-rc:alisation of recoverable amounts 
referred to in para 2b(e) of the Report 
will also be considered by the Corporation. 
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The Committee feel concerned at the delay 
in obtaining the customary acknowledge-
ments of balances outstanding with the 
employees. They are glad to be assured 
that this will be avoided in future. 

(i) The Committee regret to observe that the 
Fishery Scheme which was started ten 
years back has not yet yielded satisfactory 
results. The Committee find little justi-
fication for the Corporation continuing to 
run the fisheries when it has to attend to 
more important functions and it C8Mot 
effectively deal with thetproblem of poaching. 
They, therefore, suggest that the question 
of transferring the fisheries to the respective 
State Governments on royalty basis should 
be examined. 

(ii) The Committee trust that an early decision 
will be taken on the report of the firm of 
Chartered Accountants regarding the 
principles and pattern of the revenue 
accounts of the Corporation which accor-
ding to the n.v.c. Act are to be introduced 
from 1963-64. 

The Committee had desired to be furnished 
with a note stating the specific difficulties 
standing in the way of a settlement with the 
Government of Bihar regarding the valuation 
and transfer of the reclaimed land at Maithon 
and whether the question of referring the 
matter to arbitration or the Government of 
India had been considered. The Committee 
desire that the information should be 
furnisW to them as early as possible. 
They would defer consideration of the 
matter . till the examination of the next 
year's Audit Report. 

Referring to an amount of Rs. I' 81 crores 
outstanding as on 31st March, 1962 under 
'sundry debtors for current supplied', the 
Committee desired to be furnished with 
informtion on the following points : 

(.) what were the reasons for such 8 large 
outstanding as on 31-3-1962? What 
was the outstanding against Government 
departments/private parties ? 
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(i.) What was the amount, if Iny, which re-
mained outstanding for more than two 
years and how far had recovefies since 
been made ? 

(iii) What was the position of outstanding 
recoveries as on 31-3-1963 ? 

The information is still awaited. 

The Committee feel concerned at the heavy 
outstanding amount due to the Corporation 
for current supplied, and trust that vigoroU$ 
efforts will be made by the Corporation 
to expedite the recoveries. They will 
examine the matter when they consider the 
next year's Audit Report. 

The Committee desire that action to revise 
the procedure, regarding adjustment of inter-
departmental transactions in order to avoid 
heavy outstandings at the end of the financial 
year, should be expedited. 

26 I&P The Committee note that· in the cases referred 
to in para 26 of the Report the replies fur-

Home Affairs nished by the Ministries/D.V.C. are of 
an interim nature. They will therefore await 

DVC a further report thereon. 

I&P 

DVC 

The Committee feel that, learning from the 
failures of MIS MAN in regard to the com-
missioning of the two power generating units 
at Durgapur and a 4th unit at Bomo, 
the Corporation should examine the existing 
procedure of scrutinising tenders so as to 
make it obligatory to refer acceptable tenders 
in regard to purchase of complicated ma-
chinery to the Consulting Fnginccrs Wilh 
a view to having the benefit of their ex-
pertise. 
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The Committee feel concerned at the delay in 
the settlement of the amounts refundable 
to the Corporation by the Bihar Government 
from the advance deposits made to the 
Land Acquisition Officers during the period 
1949-50 to 1960-61 in respect of lands 
acquired in the State. They desire that 
vigorous efrons should be made by the 
Corporation to execute conveyance deeds in 
respect of the lands acquired in Bihar and 
to pursue the question of refunds. 

The Committee would like to defer examination 
of the question of introduction of con-

current internal checks for works till the 
receipt of further information promised by 

. the Ministry of Irrigation and Power. 

The Committee feel concerned over the heavy 
losses incurred by the Corporation in the 
purchaso ofWlSuitable machinery and equip-
ment. They desire that the present pro-
cedure in regard to the purchase and dis-
posal of machinery and equipment should 
be streamlined with a view to avoid any 
pitfalls in future. 

The Committee trust that vigorous steps will 
be taken to settle the outstanding differences 
between the panicipating Governments and 
to reorganise the Corporation, by suitably 
amending the Act where necessary. 
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